—

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:\ll@"*'{\v)g\@& IRGILP Dated:{4,09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Malik Iftisam Akbar
D/O Mohmmad Akbar Malik
R/O Ogmuna, Ratherpora, Kunzer, Tehsil Kawarhama, District Baramulla

vide Notification No.755 of 2021/RG/LP, Dated 12.08.2021 has been declared

as Absolute/Final.

By Order
(Mohammad Yasin bewh)

Qv/Reglstrar&AVm.)

No: 30 QS| -S] RGP Dated: 1G.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramuila.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Malik Iftisam Akbar, Advocale

...... for information and necessary action.

o

7 )\%'U A
Registrar (Adm.)

qi/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % *

NOTIFICATION

No: { D7D\ JQ D o))~ IRGILP Dated:(9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Masrat Gull
D/O Ghulam Mohammad Meer

R/O HIB Dangerpora Rafiabad, Tehsil Watergam, District Baramulla

vide Notification No.611 of 2021/RG/LP Dated 05.07.2021 has been declared

as Absolute/Final.

By Order

L\

A

(Mohammad Yasin Beigh)

%/Regist“ar (Adm.)
, ))'/’
No: 5080.8% - 6 Rrenp pated: [G .09.2022

Copy forwarded to the: -

1.
2.
3.

4,
5

Secretary,

Principal District and Sessions Judge, Baramulla.

Bar Council of India, New Delhi.

Government Gazette.

President,

the official

District Bar Association, Baramulla.

website.

and also keeping record of the same.

Ms. Masrat Gull, Advocate

for information and necessary action.

\
ﬁzgis
QW/
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;
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6o

gar (Adm.)i

Manager, Government Press, Srinagar for publication in the next issue of

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

a

P

|

i
o

3% ol




(VS

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

DD O«&L—@a. IRG/LP Dated:|9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shreya Nagpal
D/O Vinod Nagpal
R/0 H.No.23, Lane No.1, Marble Enclave, Sec-4 Extn. Trikuta Nagar, Jammu

vide Notification No.1194 of 2021/RG/LP Dated 15.09.2021 has been

declared as Absolute/Final.

By Order

(Mohammad Yasin I;\elgh)
Q@/Reglsthzr (Adm.)

No: 504 58 A (';{ RG/LP Dated: | § .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\J‘J
\h Y

7. Ms. Shreya Nagpal, Advocate
...... for information and necessary action.
%li strfr (Adm.)

ok




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk %

NOTIFICATION

No: Q‘;&be 2 o\) . /RGILP Dated:(cf09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Maha Majeed
D/O Abdul Majeed Rather
R/O Shorgori Mohalla, Newa Bazar, Srinagar

vide Notification No0.1069 of 2020/RG/LP Dated 10.01.2020 has been

declared as Absolute/Final.

By Order

3y " \
(Mohammad Yasin Beigh)
Qrﬁegistr%:ﬁAdm.)
No: 5096577 RGP Dated: |G .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K high Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Maha Majeed, Advocate
...... for information and necessary action.

ok

-, -
\/W
d:eglslmj/r (Adm.) '




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

~ 1,
D Q&L@;_ /IRG/LP Dated: | 909.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Tanzeela Showkat

D/O Showkat Ahmad Khan

R/O Arampora, Qamerwari, Srinagar

A/P Qammarabad, Qamerwaﬂu(Abdullah Colony), City, District Srinagar

vide Notification No.1688 of 2020/RG/LP Dated 16.03.2020 has been

declared as Absolute/Final.

By Order

- |
C%\ﬁRhammad Yasm Belgh)
egistrar (Adm.)
No: 2 A4S~ Al RGAP Dated: |9 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tanzeela Showkat, Advocate
...... for information and necessary action.

o~

W ')/},

Pk ' r'*
Chliegis (Adm. ) !O({’
an
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: 1205 %l@)L/RG/LP Dated: | 909.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: |

Mr. Alyas Ahmed
S/O Gul Dad
R/O Banola, Jammu Wala Nakka, Tehsil Mendhar, District Poonch

vide Notification No.434 of 2021/RG/LP Dated 05.06.2021 has been declared

as Absolute/Final.

o
By Order \/«W

S \k
Mohammad Yasin Beigh)
é}77//Regist§z\:r/(Adm.)

No: 20442~ reiP Dated: | 9 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Alyas Ahmed, Advocate
...... for information and necessary action.

oA

O
Registrar (Adm.)
2% &/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

b S

No: i sz a{‘\LCﬂ/L /IRG/LP Dated: (q.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tasaduq Suhail Sheikh
S/O Ab Majeed Sheikh
R/O Cheki Trahpoo, Achabal, Tehsil & District Anantnag

vide Notification No.835 of 2019/RG/LP Dated 21.09.2019 has been declared

as Absolute/Final.

By Order V WW
5

m .
(Mohammad Yasin Beigh)

%}egisﬁi‘ir (Adm.)

No' 2 A949-3) 60 RGP Dated: 19 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '
7. Mr. Tasaduq Suhail Sheikh, Advocate
...... for information and necessary action.

¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok &

NOTIFICATION

No: "1 abyy 63). /RGILP Dated:(9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mahmood Ahmed
S/O Lal Hussain
R/O Marhote, Tehsil Surankote, District Poonch

vide Notification No. 985 of 2020/RG/LP, Dated 09.01.2020 has been

declared as Absolute/Final.

By Order |

g/lf:)l-lammad Yasin Beigh)
Megistra& (Adm.)
N

No:|66h —I|  RG/LP Dated: | 9.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mahmood Ahmed, Advocate
...... for information and necessary action.

Registrar (Adm.)

%/




9

HIGH COURT OF JAMMY & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No | O efa ) <) . /RG/LP Dated: | 4.09.2022

TTRIREL A

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Weeda
D/O Nisar Ahmad Shah
R/O Igbal Abad Near Masjid Hijaz, K.P. Road, District Anantnag

vide Notification No. 505 of 2020/RG/LP, Dated 10.12.2020has been declared

as Absolute/Final.
i
Mohammad Yasin Beigh)
é\nyegistrar (Adm.)

No: 3 o) — | % ReaP Dated: |9 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2, Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Weeda, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 207 ok > ey jreiLp Dated:|9).09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Irfan Khan

S/O Jahangir Khan

R/O Village Planger, Tehsil Thannamandi, District Rajouri
A/P Chinore, near Masjid, District:. Jammu

vide Notification No.1342 of 2020/RG/LP Dated 20.02.2020 has been

declared as Absolute/Final.

By Order Xﬂmﬂ/ {N‘"ﬂ/of?”/{?/
- Y,
: (Moha Yasin Beigh)
% Registrde.)

No: 5\ 0l 94 —~2X RGP Dated: 191.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Irfan Khan, Advocate
...... for information and necessary action.
\ Nl

Registyar (Adm.)

%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: i 22 ¢ 444 2 )2 IRGILP Dated: | 4.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sadaf Yasin

D/O Mohammad Yasin Bhat

R/O Buchwara, Dalgate, District Srinagar

A/P Gousia Colony, Sector 2, Zeo Office Lane, Bagat E Kanipora, Budgam

vide Notification No.713 of 2021/RG/LP Dated 19.07.2021 has been declared

as Absolute/Final.

By Order \/ m\—

(Mohamma Yasin Belgh)

Q@/Reglstra (Adm.)
No: 51026 -2 RGIP Dated: 1§ 09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sadaf Yasin, Advocate
...... for information and necessary action.

o

-~ “caal
Registrar (Adm.) '



12

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of 8ar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

{ T 8

No: 174 {52 22 JRGILP Dated:| 9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 19€1 in favour of:

Mr. Minhaaj Ur Rasool Reshi
S/O Ghulam Rasool Reshi
R/O Astanpora, Brain Srinagar, Tehsil Khanyar, District Srinagar

vide Notification No.704 of 2021/RG/LP Dated 19.07.2021 has been declared

as Absolute/Final.

By Order \/
-f«*r"”ﬁ
Mohammad Yasin Belgh)

wlegﬁirar (Adm.)
No: 2] 033 —"39 RG/LP Dated: /4 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Minhaaj Ur Rasoo! Reshi, Advocate
...... for information and necessary action.

o b

a\/‘% '
(f/gl trar (Adm )




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: \131@{35—%» IRG/LP Dated: {4.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shah Fasil Ahanger
S/O Mohd Shaban Ahanger
R/O Shaheen Colony Handwara, District Kupwara

vide Notification No.711 of 2021/RG/LP Dated 19.07.2021 has been declared

as Absolute/Final.

By Order

i
oham Yasin Belgh)
egistraI(Adm.)
No: ] 0Y 0 mQ (LRG/LP Dated: [ § .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shah Fasil Ahanger, Advocate
...... for information and necessary action.

o s

%"“
Cﬁem%\tal/@-‘:;’l )
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: [D %% Q’(xlb“ﬁ_- IRG/LP Dated: [ 9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sahila Nisar
D/O Nisar Ahmad Sangeen
R/O Naseemabad, Kanitar, Srinagar

vide Notification No. 65 of 2019/RG/LP Dated 17.06.2019 has been declared

as Absolute/Final.

By Order \ W‘W
- ¥
oham Yasin Beigh)
Eg[/Registrzv (Adm.)
Y

No: 310U 7-S3 RGLP Dated: L9 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sahila Nisar, Advocate

...... for information and necessary action.

Al

o»fr%/oofyy/

Qggis%dmg




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: 12734 4/{3>@>z IRGILP Dated:|1.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zahoor- Ud- Din Shaik

S/O Mohd Yasin Shaik

R/O Samote, Tehsil Surankote, District Poonch

A/P 68-Feroz Lane, (near Havel’s Galaxy) Bathinde Morh (Satelite Colony),
Jammu

vide Notification No.564 of 2021/RG/LP Dated 31.03.2021 has been declared

as Absolute/Final.

By Order

Ao
£ f{;":i '

Mohamniad Yasin Beigh)
é]/Regist r (Adm.)

, W
No:2 [ oSU— GO RGP Dated: |9 .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Myr. Zahoor- Ud- Din Shaik, Advocate
...... for information and necessary action.

o

&ﬁ&ﬁg\éoﬁc’ -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: INLS fi& 2=)> . [RGILP Dated:|9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zahir Ahmad Wani

S/O Shafiqg Ahmad Wani

R/O Sogam, Lolab, Sogam C-Ward 6, District Kupwara

A/P Bemina Mohammadiya Colony Sector 2/B, H.No.262 Srinagar

vide Notification N6.679 of 2021/RG/LLP, Dated 05.07.2021 has been declared

as Absolute/Final.

] /""
4 v 2.5\ A

7% -
(Moham Yasin Beigh)

q;/Regist*ar (Adm.)
LW,
No: S| Qé[:éé__RG/LP Dated: [ 9] .09.2022

Copy forwarded to the: -

By Order

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Zahir Ahmad Waui, Advocate

...... for information and necessary action.

0 P =

oA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: D36 qj{;) =2)-  JRG/LP Dated:|9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Bilquees Jan
D/O Waseem Ahmad Sheikh
R/O Bemina Nund Reshi Colony, Tehsil Shalteng, District Srinagar

vide Notification No. 571 of 2021/RG/LP Dated 03.07.2021 has been

declared as Absolute/Final.

)

By Order \ WV“"‘ o5 I
hammad Yasin Belgh)
eglstrAkVAdm )

No: 2067 —72 RGILP Dated: [9.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Bilquees Jan, Advocate
...... for information and necessary action.

ok

b3

Régistyar (Adm.))'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k

NOTIFICATION

No: \D3) @Qb > <N~ RGILP Dated:|9.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Sheraz Anjum

S/O Manzoor Hussain

R/O Mangnar, Tehsil Haveli, District Poonch
A/P W.No.3, Dungus, Poonch

vide Notification No.1711 of 2020/RG/LP Dated 16.03.2020 has been

declared as Absolute/Final.

By Order \/‘ WW
ik \7

(Mohammad Yasin Beigh)

%/Regisx\jr/(Adm.)

No: 31 61—~ %0 RGP Dated: [9 .09.2022

Copy forwarded to the: -

1.
2.
3.

o~

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sheraz Anjum, Advocate
...... for information and necessary action.

. 2
ﬁ%glstr r (Adm.) ‘\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: DJ’S%Q% 2=)2 - |RG/LP Dated:\Y.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Asmat Jan
D/O Muzaffar Ahmad Dhobi
R/O Sadar Bazar Mattan, Tehsil Mattan, District Anantnag

vide Notification No. 564 of 2021/RG/LP Dated 03.07.2021 has been

declared as Absolute/Final.

By Order \/‘&%\/
R

(Mohammad Yasin Beigh)

%/Reglstr%/Adm J)

No: &) Q%Em% é RG/LP Dated: Zﬁ .09.2022

Copy forwarded to the: -

1.
2.
3.

o

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Asmat Jan, Advocate
...... for information and necessary action.

%\,
gls ar (Adm. )
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No: {1 239 C"QB 2.c))- [RGILP Dated:|.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Subaya Mushtaq
D/O Mushtaq Ahmad Mir
R/O New Colony, Tehsil & District Pulwama

vide Notification No. 769 of 2020/RG/LP Dated 30.12.2020 has been

declared as Absolute/Final.

By Order V T A
(Mohamimad Yasin Beigh)

%/Registl’&r/(Adm.)
No: BV 0K —AD RGP Dated: | G 092022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Ccurt of J&K and Ladakh, Srinagar for upleading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.

Ms. Subaya Mushtaq, Advocate
...... for information and necessary action.

%Ezg;,'g,tmr (Adm) \ 7
\
f‘\[\/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: DL 0o 4(3 232~ IRGILP Dated:(".09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Pious Mudgil

D/O Satish Kumar Sharma

R/O Ward No.3, Phinter, Tehsil Billawar, District Kathua
A/P H.No. P 2/65, Satwari Cantt, Jammu

vide Notification No0.629 of 2021/RG/LP Dated 05.07.2021 has been declared

as Absolute/Final.

By Order

(Mohammad Yasin Beigh)
% Registrir (Adm.)

No:2 O Y 2\ e RGP Dated: | S .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Pious Mudgil, Advocate
...... for information and necessary action.

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

12U\ ﬂ;%?y\z/ /RG/LP Dated:( 9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Manzoor Ahmad Ganaie
S/O Bashir Ahmad Ganaie
R/O Kujar, Chanapora, Tehsil & District Ganderbal.

vide Notification No. 94 of 2020/RG/LP Dated 22.10.2020 has been declared

as Absolute/Final.

By Order ﬂ K/,,W%M/

hammad Yasin Beigh)

eglstrﬁi (Adm.)

No: "<\ ol — Oé RG/LP Dated: IQ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Manzoor Ahmad Ganaie, Advocate
...... for information and necessary action.

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

DA a&mﬁf /RG/LP Dated:| 9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Ishfaq Ahmad Shah
S/O Mohammad Ashraf Shah
R/O Hakura Badasgam, Tehsil Dooru, District Anantnag

vide Notification No. 586 of 2021/RG/LP Dated 03.07.2021 has been

declared as Absolute/Final.

By Order \/ W

hamn ad Yasin Beigh)
Registrar (Adm.)

No: 2\ 0] —~/] — RGP Dated: | G .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ishfaq Ahmad Shah, Advocate
...... for information and necessary action.

\ or T
@@gmmm r

o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bay Couancil under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: \D_K\isa&lcﬂa /RGILP Dated:|.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Monisa Ashraf
D/O Mohd Ashraf Dar
R/O Seefan Khanabal, District Anantnag

vide Notification No.1042 of 2020/RG/LP Dated 09.01.2020 has been

deciared as Absoiite/Final.

s
By Order \/Q\f‘4w

VT

e
Mohamiirz d Yasin Beigh)

egistrgr (Adm.)
No: %\lO% — lLl RG/LP Dated: _Lﬁ_.og.zozz

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue cf

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Monisa Ashraf, Advocate
...... for information and necessary action.

ok

%/glstrar (Adm. 3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

2 4Y C\LV 2027 |RGILP Dated 9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sadiya Sidiq
D/O Mohd Sidiq Lone
R/O Mirza Kamil Sahib Hawal Srinagar, Tehsil & District Srinagar

vide Notification No.660 of 2021/RG/LP Dated 05.07.2021 has been declared

as Absolute/Final.

By Order A %{5 = Ao
(Moham iad Yasin Belgh)

Meglstra@\ﬁdm.)

No: M [S— | RGP Dated: |9 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar..
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sadiya Sidiq, Advocate

...... for information and necessary action.

Reglstrar (Adm.)

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [DUS %lmj/l« IRG/LP Dated:\9 .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Syed Arojel Arish
D/O Peerzada Mohamad Ayoub
R/0O Rajpora Pulwama, Bapora, Tehsil & District Pulwama

vide Notification No. 659 of 2021/RG/LP Dated 05.07.2021 has been
declared as Absolute/Final.

]

By Order ! WT:)’/’%;):V

" |
Moham‘mﬂﬂﬁsirn Beigh)

»Registray| (Adm.)
No: BUNN. 2 % RGP Dated: | 9 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Syed Arojel Arish, Advocate
...... for information and necessary action.

ok

7 \/w%}/

(T)Reg'ist ar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: {DU K 4){\5,@\,1,, IRG/LP Dated:) 4.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kashish Mahajan

D/O Sudershan Kumar Gupta

R/O Nagarota, Gujroo, Tehsil Ramkot, District Kathua
A/P H.No.7, Shiva Enclave, Sec-2,

Pamposh Colony, Janipur, Jammu

vide Notification No.1615 of 2020/RG/LP Dated 11.03.2020 has been

declared as Absolute/Final.
2‘ V“/z f//\(\//
W 497
(Moham}nm‘n Bei\gh)
%Registrag (Adm.)
No: 2D R RGAP Dated: | Q .09.2022 b

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Kashish Mahajan, Advocate
...... for information and necessary action.

e

i
e’

- T b )
D

ﬁzgist&ar (Adm.)\} L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

DU %)o”y‘z/ IRGILP Dated:[@/.og.zozz

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shaista Pandit
D/O Noor Mohd Pandit
R/O Kanipora Kralapora Soliyah Colony, Tehsil B. K. Pora, District Budgam

vide Notification No. 716 of 2021/RG/LP Dated 19.07.2021 has been

declared as Absoiute/Final.
By Order \\/V %}/
Mohammad Yasin Beagh)
n Registray (Adm.)
No: 2.\ \ 277 - (4 2, RG/LP Dated: Q{ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam..

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shaista Paadit, Advecate
...... for information and necessary action.

gls Adm.)r&/ !

0{&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K Kk

NOTIFICATION

No: _/2Y8 ) 2022 paiip Dated: [909.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Arif Hussain Bhat
S/O Nazir Ahmad Bhat
R/O Hakura Badsgam, Tehsil Dooru, District Anantnag

vide Notification No. 68 of 2020/RG/LP Dated 22.10.2020 has been declared

as Absolute/Final.

)

By Order \ oA

I
M hammad Yasin Belgh)
eglstraQ(Adm J)
30/ 9y -5"| RGLP Dated: ]S} .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Arif Hussain Bhat, Advocate
...... for information and necessary action.

oA

R, a?‘m o

Reglstrar (Adm )

|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 277 ﬁ/ — 022~ IRG/LP Dated:/9.09.2022

-

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Sala Ud Din

S/O Mohd younis

R/O Village Khanetar, Tehsil Haveli, District Poonch
A/P Nowabad, Sunjwan, Jammu

vide Notification N0.990 of 2020/RG/LP Dated 09.01.2020 has been declared

as Absolute/Final.

} =
By Order - e \;U))/W‘ "
(l\Tohammac;l Yasin Beigh)
%, Registray (Adm.)
No: o//S2-I 7 RG/LP Dated: _/_‘5_/_ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Sala Ud Din, Advocate
...... for information and necessary action.

ok

q§g¥ﬁf’m.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

0 |
No: 2570 é”o " |RGILP Dated: /<1.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Kaffait
S/O Walait Hussain
R/O Dara Dullian, Mohalla Qazian, Tehsil Haveli, District Poonch

vide Notification No. 751 of 2021/RG/LP Dated 12.08.2021 has been

declared as Absolute/Final.

By Order \\/ o~ %V

e v
(Mohammad Yasin Beigh)

Q}kegistrar (Adm.)

No: 3180 = €7 penp pated: | Y.00.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Kaffait, Advocate
...... for information and necessary action.

@strar iAdm.)

Y




2
ho

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Buar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION
N 125 Sé 20>

— ,
IRG/LP Dated:/9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sufoora Mehraj
D/O Mehraj Ahmad Malik
R/O Gulshan Bagh Near Fruit Mandi, Tehsil Sopore, District Baramulla

vide Notification No. 657 of 2021/RG/LP Dated 05.07.2021 has been

declared as Absolute/Final.

By Order ',
(Mohammad Yasin Beigh)
C}))leglstraiﬁdm.)
No: EE ~FL  penp Dpated: | & .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sufoora Mehraj, Advocate
...... for information and necessary action.

S

/)/\/
(Adm.)" ad

Registrar

W




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: S 07j 02 RGILP Dated: /5 .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Basit Zubair

S/0 Javid Ahmad Wani

R/0O Khar-pora Srandoo, Tehsil & District Kulgam

vide Notification N0.692 of 2021/RG/LP Dated 19.07.2021 has been declared

as Absolute/Final.

oy R R
(Mohammad Yasin Beigh)

%/Registrals (Adm.)

No: S5/ 76 ~ 83  Raap Dated: [ .09.2022
Copy forwarded to the: -

By Order o

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Basit Zubair, Advocate
...... for information and necessary action.

ok




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D53 k3 )  /RGILP Dated: 19.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Momin Yaseen Shah

S/O Mohmad Yaseen Shah

R/O Kachan Ganderbal, Tehsil & District Ganderbal

vide Notification No. 699 of 2021/RG/LP Dated19.07.2021 has been declared

as Absolute/Final.

By Order | WWV

(ﬁﬁammad Yasin Beigh)
QPJ&egistrala(jAdm.)

No: 5& ) an’. | O RG/LP Dated: | 9| .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

3) CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Momin Yaseen Shah, Advocate
...... for information and necessary action.
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- HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: \2SY =k > <32 /RGILP Dated:|4.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Gulzar Hanifa

D/O Molvi Sheakh Gulam Mohammad
R/O Mughal Masjid Hawal,

Tehsil & District Srinagar

vide Notification No. 579 of 2021/RG/LP Dated 03.07.2021 has been

declared as Absolute/Final.

By Order

No: 2\ l-| . RGP Dated:] Q .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Gulzar Hanifa, Advocate
...... for information and necessary action.

ok

(ggist?i:iAdm.) X
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

NOTIFICATION

No: /S 3 fgf 25> 2. IRGILP Dated:29.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Birjis Qadr
D/O Naseer Ahmad
R/O Beigh Pora, Bagh-e-Mehtab, Chanapora, District Srinagar

vide Notification No. 398 of 2020/RG/LP Dated 08.12.2020 has been

declared as Absolute/Final.

S
By Order o 47%*”“/
(Mohammad Yasin Beigh)
ﬁegistraar (Adm.)
.\,)/’/

No: 3/ 3R(1- 3 F- RGAP Dated:28-.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
x./";
L /Ucr)/)/

7. Ms. Birjis Qadr, Advocate

...... for information and necessary action.
Reglstﬁ'ar (Adm.)
L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961}
* % *

NOTIFICATION

No: 10 8S %)dﬂ_,ﬂ_ IRG/LP Dated:| 5 .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tajamul Islam
S/O Ali Mohd Rather
R/O Awaneera Zainapora, Astan Mohllah, District Shopian

vide Notification No.717 of 2021/RG/LP Dated 19.07.2021 has been declared

as Absolute/Final.

By Order \
(Mohammad Yasin Beigh)

%/Regist ar (Adm.)
No:2\D17—-D.% RG/P Dated: | q .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian.

5. CPC e-Courts High Couit of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record uf the same.

7. Mr. Tajamul islam, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * * %

NOTIFICATION

No: 12562k N ) . RGILP Dated: 1¢,09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Depinder Kumar Panhotra

S/O Shivram

R/O Rehal Dhamalian, Bishnah, Jammu

vide Notification No. 1014 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

.
By Order . N%V}’

PO AT
(Mohamimad Yasin Beigh)

QQ/Regiif/rar (Adm.)

No:2\2DU -2 RGLP Dated:| 9 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Depinder Kumar Panhotra, Advocate
...... for information and necessary action.

o~

Registrar (Adm.)'”




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

(587 @é s W2~ IRGILP Dated:/C!.OQ.ZOZZ

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aqib Rasool
S/O Gh Rasool Malik
R/O Dawlatpora, Kreeri, District Baramulla

vide Notification No. 685 of 2021/RG/LP Dated 19.07.2021 has been

declared as Absolute/Final.

/
By Order . M @\;},/
(Mohammad Yasin Belgh)

C},}Beglstra’ (Adm.)
No: 2uI>2)~ 3 (- RGP Dated:[ 9 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aqib Rasool, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: DS/ <A 52 IRGILP Dated:| 9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Arshad Ahmad
S/O Ali Mohd
R/O Chambi Trar, Simbal, Koteranka, District Rajouri

vide Notification No.1238 of 2019/RG/LP Dated 01.01.2019 has been

declared as Absolute/Final.

w0
By Order W%;Ggrw/

(Mohaminad Yasin Beigh)
C%Begistrgr (Adm.)

No: 3| >?>°79—~L4 Y— reLP Dated: [ G .09.2022

Copy forwarded to the': -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Myr. Arshad Ahimnad, Advocate
...... for information and necessary action.

\/‘ W"Q:%VW
‘< ; s
éfﬁglst(w)rar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

|59 (‘5{5 ~022" |RGILP Dated: /9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Maqbool Ahmed
S/O Mohd Sharief
R/O Shiba Ward No.5, Sangla Surankote, District Poonch

vide Notification No. 758 of 2020/RG/LP Dated 36.12.2020 has been

-declared as Absolute/Final.

By Order - / 5‘\’3”)’/
(\Iohammad Ydsm Belgh)

%eglstrari\EAdm )
No: T/Y-S2 | penp pated: 19 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Councii of india, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading or
the official website.
6. Incharge Chief Librarian, High Court Wlng Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Magboo!l Ahmed, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION
126 0 cﬁ 2027

IRG/LP Dated: /9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Heena Rehman

D/O Abdul Rehman

R/O Rajdhani, Tehsil Manjakote District Rajouri
A/P Ward No.4 Malyar Mohalla Rajouri

vide Notification No. 469 of 2021/RG/LP Dated29.03.2021 has been declared

as Absolute/Final.

/
By Order o
y Orde o T&f’ﬁﬁ)

(Mohammad Yasin Beigh)
Cl%geglstraro‘fidm.)

No: /2367 renp pated: | 9.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Heena Rehman, Advocate
...... for information and necessary action.

oA

%—W
eglstrar (Adm. )

(7/7/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * K

NOTIFICATION

A
No: A8/ ZPQW’)* IRGILP Dated: /7.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Pakeeza Maqbool

D/O Mohammad Maqgbool Mir

R/O Yadipora Rafiabad, Mir Mohalla, Sopore Tehsil Watergam, District
Baramulla

vide Notification No.761 of 2021/RG/LP Dated 12.08.2021 has been declared

as Absolute/Final.
By Order \\ oA %V
e \r/ \y
(Mohammiad Yasin Beigh)

%Begistra A\ (Adm.)

| ,
, \3

No: “3/ “‘?{{ /- 6 y ' _RG/LP Dated: 19 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Pakeeza Maqbool, Advocate
...... for information and necessary action.

T A
m~\r/‘w}7}/ﬁg
Registrar (Adm.)
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HIGH COURT OF JAMMYUJ & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: /R 62 I} 202 jReiLp Dated: 9.09.2022

Provisiona! admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Pawandeep Kour
D/O Didar Singh
R/0 H.No.305, Sec-6, Lane -14C, Nanak Nagar, Tehsil Bahu, District Jammu

vide Notification No.502 of 2021/RG/LP Dated 07.06.2021 has been declared

as Absolute/Final.

No: /26 F~LE ReLP Dated: 1% .09.2022

By Order | | WJTW/W)/

(Mohamtiiad Yasin Beigh)

C}i}}}gistrawdm.)

Copy forwarded to the: -

1.
2.
3.

o s

[4

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for pubiication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Pawandeep Kour, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: (1§43 &/ ;Zo» IRG/LP Dated: /9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Naresh Kumar

S/0O Dev Raj

R/O Village Paryal, Tehsil Marh, District Jammu

vide Notification No.497 of 2021/RG/LP Dated 07.06.2021 has been declared

as Absolute/Final.

By Order -
—- 7
(Mohammad Yasin Beigh)
Registrax (Adm.)
No: 30264~ 46 RG/LP Dated: /9 .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informaticn
and also keeping record of the same.
7. Mr. Naresh Kumar, Advocate
...... for information and necessary action.

ok

;

Registrar (Adm.)

ho
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No: _136Y o Jo)>r  IRG/LP Dated: 11.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Amar Kumar
S/0 Jia Lal
R/O Ward No.3, Maira, Tehsil Jourian, District Jammu

vide Notification No. 479 of 2021/RG/LP Dated 29.03.2021 has been

declared as Absolute/Final.

No: 2134 83 RG/LP Dated: |3 .09.2022

oy Order N\ e
(Mohammad Yasin Beigh)
%egistrali (Adm.)
L

Copy forwarded to the: -

1.
2.
3.

o~

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Amar Kumar, Advocate
...... for information and necessary action.
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@.glstrr‘V(Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |J4C ?D Jed3 /RGILP Dated: |9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shanum Gupta
S/O Sanjesh Gupta
R/O H.No.147, Raghu-Nath Pora, Jammu

vide Notification No.1741 of 2019/RG/LP Dated 30.03.2019 has been

declared as Absolute/Final.

By Order V @
—

(Mohammad Yasin Beigh)
%Beglstrar\(Adm.)
7

L,

No: 2138Y — Yo RG/LP Dated: |3 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shanum Gupta, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bay Council under Section 58 of the Advocates Act, 1961)
k % *

NOTIFICATION

No: _/db6 %ﬁ b)) IRGILP Dated: /1.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Tahir Bhat
S/O Mohd Rafiq Bhat
R/Q Ward No.5, Batote, Bhat Mohalla, Tehsil Batote, District Ramban

vide Notification No. 484 of 2021/RG/LP Dated 07.06.2621has been declared

as Absolute/Final.

By Order \ Wﬁ%”@%(}&/
(Mohammad Yasin Beigh)

) /Registraﬂh(édm.)

v

No: 31)9/- 9 RG/LP Dated: |1 .09.2022
Copy forwarded to the: -

1. - Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delni.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Cout of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Miohd Tzhir Bhat, Advocate
...... for information and necessary action.

o b

%e/glstrqj‘ (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAK

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk % ' .

NOTIFICATION

No: 307 af)&ovx IRG/LP Dated: |9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: |

Mr. Harshain Upadhyay
S/O Naresh Chander Sharma
R/O Havsath, Tehsil Ghagwal, District Samba

vide Nofification No.470 of 2021/RG/LP Dated29.03.2021 has been declared

as Absolute/Finali.

By Order . N e S, S
' WA

-
(Mohammad Yasin Beigh)

| %l/{egistrmrjﬁAdm.)

No: 2\ %ebh- 68 RG/LP Dated: |9 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Fress, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Asscciation, Samba.
CPC e-Courts High Court of J&K and lL.adakh, Srinagar for uploading cn
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Harshain Upadkyay, Advocate
...... for information and necessary action.

oA

@gis%m) M/gé)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |61 ﬂggéie&i IRGILP Dated: |%.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sumeet Kumar

S/0 Bal Krishan

R/O Ambaran (Degha) Tehsil- Akhnoor, Jammu

A/P Ward No.13, H.No.11, Adarsh Colony, Sungal Morh Akhnoor, Jammu

vide Notification No.517 of 2021/RG/LP Dated31.03.2021 has been declared

as Absolute/Final.

By Order K/‘ W%v;ﬁ/

(Mohammad Yasin Beigh)

bgeglstraxL)(z/&dm J)

No: 2\2\4 ~ 3\ RG/LP Dated: \% .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sumeet Kumar, Advocate

...... for information and necessary action.
\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No: 1369+ L)) IRGILP Dated: 1.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Sheeba Rafiq Wani
D/O Mohd Rafiq Wani
R/O Qamarabad, Qamarwari, Srinagar

vide Notification No. 765 of 2021/RG/LP Dated12.08.2021 has been declared

as Absolute/Final.

By Order /
g \“/\r/\"\ «P)/O’QTZ}/
a

)

Mohamnrad\Yasin Beigh)
%»R’egistra; (Adm.)

No: 31339 YE RGP Dated: |9 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

3) CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms Sheeba Rafiq Wani, Advocate

...... for information and necessary action.

)

. \
Registrar (Adm.)
QV fI\/\//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: _|J Fo % Jo)Y¥ IRGILP Dated: /9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Tasleema Rasool
D/O Ghulam Rasool Bhat

R/O Nadir Gund Peer Bagh,
Chanapora, Srinagar

vide Notification No.1197 of 2021/RG/LP Dated 15.09.2021 has been
declared as Absolute/Final.
,/ :
By Order Wﬁf/
ak VT
Mohammad Yasin Beigh)
}?/Registr%r (Adm.)
|

)a
No: _2]13Y4Y46-$3 RGLP Dated: /9 .09.2022 "/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Tasleema Rasool, Advocate

...... for information and necessary action.

\ R
m.

- Cad
%}(egls&ar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 2% Ozﬂ oy ) /RG/LP Dated: /9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Asif Mustafa
S/O Ghulam Mustafa
R/O Chanthan Gulabpora, Tehsil Lar, District Ganderbal

vide Notification No.734 of 2021/RG/LP Dated 12.08.2021 has been

declared as Absolute/Final.

By Ordgr \/W %‘VV

m ) . .
(Mohammad Yasin Beigh)

i}egistrawde

No: 313€Y ~ ) RG/LP Dated: |} .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Counci! of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Myr. Asif Mustafa, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: /21%%/%%% IRG/LP Dated: /7.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ummar Ayoub Qazi
S/O Mohd Ayoub Qazi
R/O Ward No.5, Mohalla Gazian, Dara Dullian, Tehsil Haveli, District Poonch

vide Notification No.1291 of 2019/RG/LP Dated 02.01.2019 has been

declared as Absolute/Final.

/
By Order N

(Mohammad Yasin Beigh)

%}egistrqgr (Adm.)
e

No: 2128y~ 48  RGAP Dated: |1 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ummar Ayoub Qazi, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: )% % byr  IRGILP Dated: /9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ishfaq Bashir Dar
S/0O Bashir Ahmad Dar
R/O Lalpora Lolab, Dar Mohalla, Tehsil Lolab, District Kupwara

vide Notification No. 589 of 2021/RG/LP Dated 03.07.2021 has been
declared as Absolute/Final.

f » R
N e ("’3/>/
By Order \\/ \,}},;,rﬁ

e
‘Mohammad Yasin Beigh)
%Z/Registra{V(Adm.)

No: 31369~ 45 RGAP Dated: [9 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ishfaq Bashir Dar, Advocate
...... for information and necessary action.

o

foran
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: _ )2 FY J 20YY IRGILP Dated: /9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Insha Wali Dar
D/O Wali Mohammad Dar
R/O Sadak Ingalath Mandi, Anantnag-192101

vide Notification No.1204 of 2018/RG/LLP Dated 17.11.2018 has been
deciared as Absolute/Final. |

By Order \\/ W‘%V/

i \7
Mohammad Yasin Beigh)
egistrade.)
No: 31314 .83 RGP Dated: |9 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantriag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Governmernit Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatics:
and also keeping record of the same.
Ms. Insha Wali Dar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

12 FS g/ ZoY) IRGILP Dated: /9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mariya Rasool
D/O Ghulam Rasool Mir
R/O Oid Nishat, Shah Mohalla, Tehsil Nishat, District Srinagar

vide Notificaticn No.461 of 2020/RG/LP Dated 10.12.2020 has been declared

as Absolute/Final.

By Order
y ‘ V%/{f@)ﬂ)/),/

Mo hammad Yasin Beigh)
eglstr@h/(Adm J)
31395 ~ 9y  RGAP Dated: 79 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councit of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mariya Rasool, Advocate
...... for information and necessary action.

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

NOTIFICATION

No: Q7 A(/f Joyt  IRGILP Dated: (4.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Suwaiba

D/O Mohammad Amin Malik

R/O Umer Colony B, Lane No.5, H.NO.581, Lal Bazar, Srinagar

vide Notification No.536 of 2021/RG/LP Dated 31.03.2021 has been declared

as Absolute/Final.

By Order \/W\%W‘)/

o ¥
(Mohammad Yasin Beigh)

C\7,,Regi1strﬁr (Adm.)
4

No: 3139y ~Yeo _ RG/LP Dated: () .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Suwaiba, Advocate
...... for information and necessary action.

ok

v )

Reégistrar (Adm.) 7
o
L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: )17 % o}y IRGILP Dated: /5.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Mohd Shafait Choudhary
S/O Altaf Hussain
R/O Village Badhoon, Tehsil & District Rajouri

vide Notification No. 1 of 2018/RG/LP Dated 05.04.2018 has been declared

as Absolute/Final.
By Order MQ\(VD/

(ﬁgﬁammad Yasin Beigh)
qVRegistr \wr (Adm.)

No: %) Yp) ~03 RG/LP Dated: |9 .09.2022 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. '

4. President, District Bar Association, Rajouri.

3 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Shafait Choudhary, Advocate
...... for information and necessary action.

) /
| oSO
ﬁjegisqz)r (Adm.)'

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAK
(Exercising powers of Bar Couancil urder Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: \D % q.f% Y=)). [RG/LP Dated: | 409.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shahid Rashid Bhat
5/0 Abdaul Rashid Bhat
R/O Aishmuqam, Mir Mohalla, Pahalgam, Anantnag

vide Notification N0.945 of 2019/RG/LP Dated 22.11.2019 has been declared

as Absoiute/Final.

» /
By Order \ T 'Cw;‘(—. )

)
(Mohamuniad Yasin Bmghx

pr)%eglstral(//xdm )
No: VU . M RGP Dated: |9 092022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the ne:t issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librariar, High Court Wing Jammu/Srinagar for inforrnation
and also keeping record of the same.
7. Mr. Shahid Rashid Bhat, Advocate
...... for informaticn and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

1> ‘iw{s 25)) _ /RG/LP Dated:| 9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zakir Ahmad Parray

S/O Gulzar Ahmad Parray

R/O Sempora Derapora Yaripora Kulgam

vide Notification No. 443 of 2020/RG/LP Dated 09.12.2020 has been

declared as Absolute/Final.

By Order | Jw"f/ér’);?/

AT
(Mohammad Yasin Beigh)

QVReglstra{g(Adm.)

No: 2\UUY_S - RG/LP Dated: [ 9 .09.2022
Copy forwarded to the: -

Principal District and Sessions Judge, Kulgam.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Myr. Zakir Ahmad Parray, Advocate

...... for information and necessary action.

W=
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Lo\ e

\ Q)/@(Q\ ’W
qk/glstr r (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: | D0 «#ww/ IRG/LP Dated: (ﬂ.og.zozz

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tahir Abdullah Bhat

S/O Mohammad Abdullah Bhat

R/O Dharnumbal, Krankshivan Takiabal Sopore, Baramulla

vide Notification No.889 of 2018/RG/LP Dated 17.10.2018 has been declared
as Absolute/Final.

By Order M/@;V

(ﬁghammad Yasin Beigh)
egistrar (Adm.)

>
No: XS/ S E  ReP Dated: [G .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tahir Abdullah Bhat, Advocate
...... for information and necessary action.

e

N
C};{;gisiika/r (Adm

\A 7
y




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 1D 5% 4N <32 . /RGILP Dated:>-:09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Ziya Ul Nisa

D/O Mohammad Ramzan Wani

R/O Bagati Kani Pora, Sheikh Dawood Colony, Budgam

vide Notification No. 1702 of 2019/RG/LP Dated 30.03.2019 has been

declared as Absolute/Final.

By Order ‘ WM

— - Y
Mohammad Yasin Beigh)
lfegistraﬁy (Adm.)

Y

No: X2 S SE—~6) RGP Dated: 2-(3.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ziya Ul Nisa, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 13 89 @(\m“x),ﬁ IRG/LP Dated: >-()09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of;

Mr. Sadahat Ali Khan
S/0 Sadarit Ali Khan
R/O Kalaban, Tehsil Mendhar, District Poonch

vide Notification No.769 of 2021/RG/LP Dated 12.08.2021 has been declared

as Absolute/Final.

By Order w”‘f“f\af@@\'”‘w

" ‘
Mohammad Yasin Beigh)

),/Registra!\\gh(/Adm.)

No: 2\SCHh2-70 RGP Dated: (5 .09.2022

Copy forwarded to the: -

1.
2.
3.

o b

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Myr. Sadahat Ali Khan, Advocate
..... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k

NOTIFICATION

No: {29 j@% S e, /RG/ILP  Dated:2.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shivantika Gupta
D/O Sanjay Gupta
R/O Bhimber, Bakshi Nagar, Jammu

A/P House No.16, Ward No.41, Friends Colony, Opp. BSF Head Quarter,
Paloura, Jammu

vide Notification No.1696 of 2020/RG/LP Dated 16.03.2020 has been

declared as Absoluté/Final.

By Order

m . 3 \
Mohammad Yasin Beigh)
iVRegistvr (Adm.)

. 004

No: 5| S 7/ -7 4 RGLP Dated: 5).¢5.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shivantika Gupta, Advocate

...... for information and necessary action.

o \
eglstTr (Adm.)
- 3

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

~
Y

No: L~ ‘Jm >oN) . JRGILP Dated: >-(09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shallu Devi

D/O Ram Paul

R/O Village Goshan, Tehsil Mandrian, District Jammu

A/P H.No.35, Sector-2, EWS Colony Lower Roop Nagar, Jammu

vide Notification No.1704 of 2020/RG/LP Dated 16.03.2020 has been

declared as Absolute/Final.

) "
By Order oL
o

- A
Mohammad Yasin Beigh)
egistrar (Adm.)

%
No: ) §7 7— X2 RGP Dated: 2(>.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shallu Devi, Advocate

...... for information and necessary action.

7

NS e

: )
%ﬁggistrar (Adm.)\
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b b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: |\ ") C/(Q Vo)) . IRG/LP Dated:2-()09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Asim Shaizad

S/O Mohd Maqbool

R/O Farwala P/O Palam, Tehsil & District Rajouri
A/P Gujjar Nagar, Jammu .

vide Notification No.1763 of 2020/RG/LP Dated 06.05.2020 has been

declared as Absolute/Final.

‘ N
By Order '\ %

/m A
g \ 1
Mohamimad Yasin Beigh)
egistrar (Adm.)
v
No: RIS&U .-~ o RGLP Dated: Q) (-, .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Rajouri.
) CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for information
and also keeping record of the same.
7. Mr. Asim Shaizad, Advocate
...... for information and necessary action.

x f’/’
_, gy
ggzglsm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |72 @A DoV ReLP Dated:) (;,09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ashish Kumar

S/O Krishan Saroop Dhar

R/O Bhata, Cherji, Tehsil & District Kishtwar
A/P Trilokpur, Baskar Vihar, Jammu

vide Notification No.745 of 2020/RG/LP Dated 30.12.2020 has been declared

as Absolute/Final.

By Order \/ %’yﬁ/
<t

(Mohammad Yasin Beigh)

QyL,/Reglstr:kﬁA‘dm.)

No: S\ S 9/ A4 RGILP Datedi)e) .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatior:
and also keeping record of the same.
7. Mr. Ashish Kumar, Advocate
...... for information and necessary action

o s

R glst ar (Adm. )\Q\

VoL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No:\é%‘{@@; 22)) . [RGILP Dated:2(.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Yahya Ibrahim
S/O Mohd Ibrahim Magray
R/O Trahpoo Achabal, District Anantnag

vide Notification No.1162 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order

M hammad Yasin Belgh)
eglstraL (Adm.)

No: 2\ S 9 7~ boR RGILP Dated: ) .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Yahya Ibrahim, Advocate
...... for information and necessary action.

oA

Q@iﬂglstrznr (Adm )\O‘

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: | - o/ IRGILP Dated: >6.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Bisham Pandhyal
S/0 Daleep Singh
R/O Vill. Dalhori, Tehsil & District Rajouri

vide Notification No.1112 of 2020/RG/LP Dated 10.01.2020 has been

declared as Absolute/Final.

By Order e
! \m/‘ov/a\"u
M hamniad Yasin Beigh)
eglstr%fr (Adm.)
/ b
No: ) b6l /O RewP Dated: ) (2.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Bisham Pandhyal, Advocate
...... for information and necessary action.

\ J'/(@@\r’w
— M
giegls\trar (Adm.)
“/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 1.7 N «\D  JRGILP Dated: >-¢:09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Millan Parihar

S/O Mangat Ram Parihar

R/O Chicha, Tehsil Dachhan, District Kishtwar

A/P H.No.128, Lane No.5, Anand Nagar, Bohri, Jammu

vide Notification No.1621 of 2020/RG/LP Dated 12.03.2020 has been

declared as Absolute/Final.

. —
By Order \ \O\%KW
(Mohammad Yasin Beigh)
%}eglstr r (Adm.)
v
No: 2\ 6N .. \Q  RGLP Dated: )_(09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Millan Parihar, Advocate
...... for information and necessary action.

\/,,_/‘
\ g
) - \ 3
qj/eglstra dm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

ST j
No: | - . &{3 VoY), /RG/LP Dated:)(;09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Om Singh

S/O Munshi Ram Bandral

R/O Kote Sanasar, Tehsil Batote, District Ramban
A/P 260/E, Uttam Nagar, By-Pass Kunjwani, Jammu

vide Notification No. 1644 of 2020/RG/LP Dated 12.03.2020 has been

declared as Absolute/Final.

By Order \/-C\/‘W
sty

Sﬁgﬂanlmad Yasin Beigh)
097 /Registr@:‘ (Adm.)

)
No: BV\IY -\ K — RGP Dated: 2y .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Om Singh, Advocate
...... for information and necessary action.

o B

%

e
S o gt
Registrar (Adm.)\
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HIGH COURT OF JAMMY & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No:\" - < G‘A@ 22 IRGILP Dated: >-£09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Prabhakar

S/0O Faquir Chand

R/O Viilage Jandrore, Mohalla Chigli Garh, Tehsil Ram Nagar, District
Udhampur

vide Notification No.1087 of 2020/RG/LP Dated 10.01.2020 has been
declared as Absolute/Finai.

By Order \/ @ o
(Mohammad Yasin Beigh)

egistrar (Adm.)
9 R ye

No: 2\ 6\ -2 S RGP Dated: )(3.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Prabhakar, Advocate
...... for information and necessary action.

ok

gé{/egl%ﬁr(ﬁm ) W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: {14 C?}g 2-cO0)/RG/ILP Dated;>¢209.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sachin Singh
S/O Jalam Singh
R/O Village Kundra, Tehsil & District Reasi

vide Notification No.1205 of 2020/RG/LP Dated 10.01.2020 has been

declared as Absolute/Final.

/
3 /(a/‘l/
By Order o %,c«@\
/" . .
&g’[/glammad Yasin Beigh)
’ egistra&(Adm.)
‘ ‘ v
No: S16)E-2) RGP Dated: Ler.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Reasi.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sachin Singh, Advocate
...... for information and necessary action.

\ e E

Qg@gist (Adm.)\ "
B

%




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: \' = - %>Q>LIRGILP Dated:>().09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tabassum Sajad Paray

S/O Sajad Ahmed Paray |
R/O Village Arai, Tehsil Mandi, District Poonch ‘
A/P Mohalla Shankar Nagar, Ward No.11, H.No.240, Poonch

vide Notification No. 1194 of 2020/RG/LP Dated 10.01.2020 has been

declared as Absolute/Final.

.,,';- o pe ’2"_
By Order \/w“o\cﬁ
il A\
Mohammad Yasin Beigh)
egistrax\‘(ﬁdm.)
No: 21 ha— Q O RG/LP Dated:)  .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tabassum Sajad Paray, Advocate
...... for information and necessary action.

C\ &'Q\(—N}/)/
Réng rar (Adm )

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No:\f??ﬂlﬁl‘i“{sl@)?f IRGILP Dated:)(,09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Danish Singh Bedi
S/0O Satvinder Paul Singh Bedi
R/O E-6, Nidheesh Apartments, Trikuta Nagar, Jammu

vide Notification N0.992 of 2020/RG/LP Dated 09.01.2020 has been declared

as Absolute/Final.

By Order \ Q\ @'Cﬂ/}/
Mohdmmdd Yasin Belgh)

,Reglstra&(Adm.)
No: 2 b Y[ Lf7 RG/LP Dated: ). () .09.2022 |

opy forwarded to the: -

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarizn, High Court Wing Jammu/Srmagar for information
and zlso keeping record of the same.
7. Mr. Danish Singh Bedi, Advocate
...... for information and necessary action.

C
1. Principal District and Sessions Judge, Jammu.
2
3

o~

/
q!{/gmh\ar(A/dn; )\ &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Seciion 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

AL e C‘v( “c)) . JRG/LP Dated:)-¢.09.2622

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jattan Singh Giil
S/O Rattan Singh Gili
R/O Plot 9, 2" Extension, Karan Nagar, Jammu

vide Notification No.982 of 2020/RG/LP Dated 09.01.2020 has been declared

as Absolute/Final.

By Order

(Moham mad Yasin Beigh)

Q%B(eglstrar (Adm.)
No: 51 LUS-S U renp pated:\r 09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and alsc xeeping record of the same.
7. Mr. Jattan Singh Gilt, Advocate
...... for information and necessary action.

o b

//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: |5 ¢, %( )3-=))— [RG/LP Dated:)+.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Mehtab Gulzar

S/O Gulzar Hussain

R/O Sagrawet (Ward No.2), Dara Darhal, Rajouri

A/P Mominabad, Bathindi, Lane No.6, House No.21, Jammu

vide Notification No.1031 of 2020/RG/LP Dated 09.01.2020 has been

declared as Absolute/Final.

By Order AT
o \q,o*”\

YR .
(Mohammad Yasin Beigh)

qVRegistrf;(Adm.)

No: 21 ESS— (| RGP Dated: ). .09.2022

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mehtab Gulzar, Advocate
...... for information and necessary action.

Registyrar (Adm.)

(n/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: | 3c\u @«‘\) 20N JRG/LP Dated:(:09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Monika Thakur

D/O Ramesh Chander Thakur

R/0O Vill. Pora Balla, Post Office Kilhotran Tehsil Gandoh, District Doda
A/P Sector-2, House No.184, Roop Nagar, Jammu

vide Notification No.1034 of 2020/RG/LP Dated 09.01.2020 has been
declared as Absolute/Final.

By Order \/ C,\f%y

AT ol -
Pl A
(Mohammad Yasin Beigh)

C.i}legistr r (Adm.)

.~
No: S\ 660 6K reP Dated: D).09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Bhaderwah.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Monika Thakur, Advocate
...... for information and necessary action.

P \\_,/ m ;C/*r\‘)/lﬁ—
. \"\‘ |

%tle/glstrﬁr (Adm.) \
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section $8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [ ¢S 4\)\53/) IRG/ILP Dated: . 09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Neetu Kumari
D/O Garu Ram
R/O Netar Kothain Barnai, Tehsil and District Jammu

vide Notification No.1045 of 2020/RG/LP Dated 09.01.2020 has been

declared as Absolute/Final.

By Order \/ W}/
— ¢
e \
(Mohammad Yasin Beigh)

egistrawdm.)

No: | b EY - 7F RGP Dated: ). .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Neetu Kumari, Advocate
...... for information and necessary action.

o

T
<)’ \v\ %ﬂ
Registrar (Adm )

(75;/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: \%C}(’\ 62/‘?*,E/Q’)DWIRGILP Dated:).09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Neha Saini
D/O Omkar Singh
R/O Village Sarora P/Q Akalpur, Tehsil Marh, District Jammu

vide Notification No.1048 of 2020/RG/LP Dated 09.01.2020 has been

declared as Absolute/Final.

By Order
— -
(Mohammad Yasin Beigh)
qy VRegistraiL(;&dm.)
No: 2| (77— SR_RGAP Dated: ). .09.2022

Copy forwarded tc the: -

| Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Neha Saini, Advocate
...... for information and necessary action.

o

’

\/ o= szﬂ@\fﬂ/
Ty \ S
gl;/egist@ (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

. / R
No: | 2¢0] =t DcD) JRGILP Dated:)-(;09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sheetal Razdan
D/O Kuldeep Krishan Razdan
R/O H.No.842, Subash Nagar, Jammu

vide Notification No.874 of 2019/RG/LP Dated 18.10.2019 has been
declared as Absolute/Final.
- e
By Order ! w%

o N
(Mohammad Yasin Beigh)
Q},?Registra&(Adm.)

No: 2\ XY — UG RGP Dated: ) 1:.09.2022 4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. ‘
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sheetal Razdan, Advocate

...... for information and necessary action.

Qv% >

- o
Reglsgir (Adm.)
|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 15 0% @«J’b D<) IRGILP Dated:>0.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Arsh Vardhak Katoch
S/O Rakesh Singh
R/0O H.No.28, Sec-B-1, Lane No.1, Laxmi Puram, Chinore, Bantalab, Jammu

vide Notification No0.908 of 2019/RG/LP Dated 22.11.2019 has been declared

as Absolute/Final.

By Order \ NS
Yy | W\@\W

f\?o.hammad Yasin Beigh)
é}z/Registrade.)
NO:E[ éC%Ci’7 ()é RG/LP Dated: LQ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Arsh Vardhak Katoch, Advocate

...... for information and necessary action.

Registrar (Adm.)
% (iv

Pl e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

NOTIFICATION

'S 09 ol ><)) IRGILP Dated2)-(:09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Anchal Sagoch
D/O Yash Paul
R/O Near Govt. Hr. Sec. School, Paloura, Jammu

vide Notification No0.1006 of 2020/RG/LP Dated 09.01.2020 has been

declared as Absolute/Final.

By Order ‘\/ W
SN
(Mohammad Yasin Beigh)

Q{Bfglstr r (Adm.)

< I’)/
No: 30 767~ 1'N RGP Dated: L(>.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Anchal Sagoch, Advocate

L for information and necessary action.

\Q\

;H/gx fr (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: | 36 a)\\ > <Y)_ IRG/ILP Dated:2+.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Amir Shazad
S/O Mohd Sajad
R/O Sakhi Maddan, Tesil Mendhar, District Poonch

vide Notification No0.997 of 2020/RG/LP Dated 09.01.2020 has been

declared as Absolute/Final.

By Order
(milammad Yasin Beigh)
g _Registray (Adm.)
1

No: 2\ TIY 2.5 RGP Dated: Dqn .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Amir Shazad, Advocate
...... for information and necessary action.

o b

\/C’M“ '

- - Q\,—«»C(\/\
Registrar (Adm.)\

N~

oY
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: | %] Q(/\ 2© )2~ |RGILP Dated:>¢.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Neelofar Rafiq
D/O Rafiqg Ahmad Reshi
R/O Khushipora HMT, Shalteng Srinagar

vide Notification No0.860 of 2018/RG/LP Dated 17.10.2018 has been declared
as Absolute/Final.

By Order \ w»ﬁi TN

(lq(—))l.lammad Yasin Beigh)
%R’egistragl»(Adm.)

No: L]77 )4/-7/7- RG/LP Dated: )0 .09.2022

Copy forwarded to the: -

4

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Neelofar Rafiq, Advocate

...... for information and necessary action.

/‘g

Rosistsar (Adm) )
egistrar .
B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: | 2\S %&2@\)}/ /RGILP Dated:>0.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Shaheela Khurshid
D/O Khurshid Ahmad Bhat
R/O Zakura, North, Srinagar

vide Notification No.810 of 2019/RG/LP Dated 20.09.2019 has been

declared as Absolute/Final.

By Order \/« %\/

LA-©

Mohammad Yasin Beigh)
egistr Adm )

No: 21 7.SY~Er RenP Dated: R .09.2022

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shaheela Khurshid, Advocate
...... for information and necessary action.

x/*}‘ ~ N
0. ,(f&\r 7

ﬁzglstr (Adm)\
o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961}
* & %

NOTIFICATION

No: \'S (0 %5/@\)/)/ /IRG/LP Dated:)2<.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1861 in favour of:

Ms. Pooja Sharma
D/O Ram Saroop Sharma
R/0O V.P.O Kangrail (Dehryan), Tehsil Bhalwal & District Jammu

vide Notification No.1071 of 2020/RG/LP Dated 10.01.2020 has been

declared as Absolute/Final.

By Order A el
(mhammad Yasin Beigh)

%/Registr (Adm.)
1

No: 2\ 2N 2k RGP Dated: 2 .09.2022

Copy forwarded to the: -

1. . Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Pooja Sharma, Advocate
......for information and necessary action.

o

\ g

stﬁ‘?r (Adm.)

4
egi

gV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

ENIEN L‘J\; 2=>2 - |RG/ILP Dated:~2.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Pandit Sarmad Ayoob
S/O Mohd Ayoob Pandit
R/OLajoorah, Tchsil & District Pulwama

vide Notification No.113 of 2020/RG/LP Dated 22.10.2020 has been declared

as Absclute/Final.

By Order

(‘Vlohammad Yasin Bugh)

q}eglstrwAdm.)
No: 2\ 3] »L{ & RG/LP Dated: >q-,.09.2022

Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Pandit Sarmad Ayoob, Advocate

...... for information and necessary action.

W=

o

1
P

= c\/ffz‘\ .
ngtl‘%l‘ (Adm.)

174
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: | 1Y 4fo Y.oN) - JRGILP Dated:¢.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sunidhi Bala

D/O Bahadur Singh

R/O Ward No.4, near Govt. Girls Hr. Sec. School Kalsian, Tehsil Nowshera,
District Rajouri

vide Notification No.1216 of 2020 RG/LP Dated 10.01.2020 has been

declared as Absolute/Final.

By Order \/ %}A _

(Mohammad Yasin Belgh)

%}(eglstr%m/Adm )
No:"%.17 <SG | RGILP Dated: 0 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sunidhi Bala, Advocate
...... for information and necessary action.

\¥/\ /\/\%fy\
Sﬁe/gls 1@:1/1’ (Adm.)

o~

L)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /3/5‘?{ 2022, |RGILP Dated:-20.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ranjna Bhan
D/O Moti Lal Bhan
R/O H.No.288, Rehari Colony, Hari Singh Nagar, Jammu

vide Notification No.463 of 2021/RG/LP Dated 26.03.2021 has been

declared as Absolute/Final.

—-
(Mohammad Yasin Beigh)

, QB/Registr;):;g%dm.)
No: I7E) —4E  penp Dated: »2.(.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammui.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ranjna Bhan, Advocate

...... for information and necessary action.

— \_/‘ ‘ \{\ﬁ 4
Registrar (Adm.)

24



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

NOTIFICATION

2
No: /3/7 % 2022 |RGILP Dated:20.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Nazakat Nazir
S/O Nazir Ahmad Mir
R/O Brath Kalan, Tehsil Sopore, District Baramulla

vide Notification No. 104 of 2020/RG/LP Dated 22.10.2020 has been

declared as Absolute/Final.

 r \<
(Mohammad Yasin Beigh)

C}&egistq?‘;/(Adm.)

-7
No: 3/ FEF % RG/LP Dated: 2 ¢ .09.2022
Copy forwarded to the: -

1.
2.
3

ok

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Nazakat Nazir, Advocate
...... for information and necessary action.

\ =

. S ANV
Registrar (Adm.)
h



BIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: />/6 05 D02%  |RGILP Dated:2¢.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aaqib Farooq
S/O Farooq Ahmad Mir
R/O Chek-E-Methan Bagh-E-Mehtab, Chanapora, Srinagar
vide Notification No.805 of 2018/RG/LP  Dated 15.102018 has been
declared as Absolute/Final.
By Order \/ //{ﬁ/

\0\
(Mohammad Yasin Beigh)

%}eglstrarl (Adm.)

No: 3/ A7S =02 Raip Dated: 20 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aaqib Farooq, Advocate
...... for information and necessary action.

o

g
>

Reg xsm) \c\ﬁ

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /3/9 f’(/z{ 202>  |RGILP Dated:2p.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sudershan Kumar
S/O Romesh Chander
R/O Kambal Danga, Sagalta, Tehsil & District Udhampur

vide Notification No.1754 of 2018/RG/LP Dated 12.03.2018 has been

declared as Absolute/Final.

By Order \ ‘NW

(Mohanmimad Yasin Beigh)

Wegistrawdm.)
No: S/F6Y —9) Rewp Dated: R0 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sudershan Kumar, Advocate

...... for information and necessary action.

\

Registrar (Adm.)\o\

b



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /320 % 202> RGILP Dated: 2£.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Karman Johal
S/0 Kulwant Singh Johal
R/O 132-A, Gurnam Niwas, Wazarat Road, District Jammu

vide Notification No.1352 of 2017/RG/LP Dated 20.12.2017 has been

declared as Absolute/Final.

B | S‘g Y T
y Order N \/\@\,W
(I/V_thammad Yasin Beigh)

%)kegisty:/r (Adm.)

2/ 20 9~
No: -5/ 792779 RGLP Dated: =20.09.2022
Copy forwarded to the: -

1.
2.
3.

oA

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Karman Johal, Advocate
...... for information and necessary action.

) T
Reng.) \
b



O

HIGH COURT OF JAMMUYU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bay Council under Seciion 58 of the Advocates Act, 1961)

No: / 32/ % 2020

* %k %

NOTIFICATION

IRG/LP Dated:~0.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abhishek Jasrotia
S/0 Inder Singh Jasrotia
R/O Village Sapran P.O Chandwan, Tehsil Hira Nagar, District Kathua

vide Notification No.1095 of 2020/RG/LP Dated 10.01.2020 has been

declared as Absolute/Final.

P_,F”\ . “f)/)/
By Order \ o .\o\w
(Mohanimad Yasin Beigh)
Oﬂkegistrax (Adm.)
7
No: /500 — 7 RGP Dated: 2 6.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abhishek Jasrotia, Advocate

for information and necessary action.

Reg



(_} /'

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bz Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (322 4 2222 paiip Dated:20.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Syed Zeshan Haider Kazmi

S/O Syed Zaki Haider

R/O Village Mangiiar, Tehsil Haveli, District Poonch

A/P-104A Bhawani Nagar, Janipur Street, Kheer Bhawani Mandir, Jammu

vide Notification N0.532 of 2021/RG/LP Dated 31.03.2021 has been eclared

as Absolute/Final.

By Order
{j . 3 | .
(Mohammad Yasin Beigh)
ngStrir (Adm.)
»
No: 3/80&~/F RGP Dated: 20.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Syed Zeshan Haider Kazmi, Advocate
...... for information and necessary action.

) “\
Registrsér (Adm.)
7

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: /233 # Aoy}~ IRGILP Dated: }.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Myr. Mithilesh Gour
S/0 Jyoti Prashad
R/O W.No 1 Billawar, District Kathua
vide Notification No.1284 of 2017/RG/LP Dated 07.12.2017 has been
declared as Absolute/Final.
/ ~ 2N
By Order \ /
g V \Q\"
(Mohammad Yasin Beigh)

ChB(eglstri),/(Adm.)
3)817 —2Y  RG/LP Dated: )} .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

) CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mithilesh Gour, Advocate
...... for information and necessary action.

L\ 2
% j_ji(Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: _/33Y ?/ Jo)’ IRGILP Dated: %.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Asmita Sharma
D/O Neeraj Sharma
R/O H.No0.450, Anand Street, Ambphalla, Jammu

vide Notification No. 1640 of 2019/RG/LP Dated 28.03.2019 has been

declared as Absolute/Final.

> i
By Order w"%
N

el |
(Mohammad Yasin Beigh)

C)&egistrai (Adm.)

7
No: 3/92C ~32 RG/AP Dated: Yo .09.2022 '
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Asmita Sharma, Advocate

...... for information and necessary action.

)\ "/—)/ pave "l
\ \/W\Q\/O\

gy
(;;ﬁgistrar (Adm.)

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

NOTIFICATION

No: /23¢ 4(7/ Qo) IRG/LP Dated: 3 .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Owais Qadir
S/O Ghulam Qadir Bhat
R/0O Qaimoh, Mukdampora, District Kulgam

vide Notification No.513 of 2021/RG/LP Dated 31.03.2021 has been

declared as Absolute/Final.

By Order
(Mohammad Yasin Beigh)

%BegistrarD(Adm.)

»},/”
No: 31933 ~Yo RGP Dated: }o .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Owais Qadir, Advocate
...... for information and necessary action.

o

Registrar (Adm.)

)

L -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _ /324 «(/j Qo)) IRG/LP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Syed Muneeb
S/O Mohd Syed Shah
R/O Khrewan, Lassipora, Shah Mohalla, Tehsil Qaimoh, District Kulgam

vide Notification No0.566 of 2021/RG/LP Dated 31.03.2021 has been declared

as Absolute/Final.

.
By Order o %\/
(Mohanimad Yasin Beigh)
Qﬁl}egistrzﬁ:/(Adm.)

No: B38Y/ - Y9 RGP Dated: __.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and alsc keeping record of the same.
7. Mr. Syed Muneeb, Advocate
...... for information and necessary action.

.\ A&7
Z;e/gast}'a r (Adm.)
- L

=~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /337 J Jo))- IRGILP Dated: j0 .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sachin Raina

S/O Rajesh Kumar Raina

R/O Village Bhatta, Palmar, District Kishtwar

A/P- Qtr. No.16, Block-1, Govt. Housing Colony Sarwal, Opp. Family Market
Sarwal, Jammu

vide Notification No. 497 of 2021/RG/LP Dated 31.03.2021 has been

declared as Absolute/Final.

By Order \/in*c\/w

(ﬁgl_lammad Yasin Beigh)

q—lgygistrt* (Adm.)
No: 31849 - $6 RGAP Dated: Jo_.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Myr. Sachin Raina, Advocate
...... for information and necessary action.

ok
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&im.\ |
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No: _| 23 5 JoYY  IRGILP Dated: ¥ .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Khatija Bano

D/0O Ghulam Rasool

R/O Samrah Chiktan, Kargil

A/P H.No.35/2, EWS Colony, Lower Roop Nagar, Jammu

vide Notification No.1616 of 2020/RG/LP Dated 11.03.2020 has been
declared as Absolute/Final.
V
T
By Order . f’ﬁ/\o\ o
(Mohammad Yasin Beigh)
q@l}egistr;ﬂl;;Adm.)
No: 3RS - 62 RGP Dated: Yo .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kow,g‘iL

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, KaYT

5 CPC e-Courts High Court of J&K and Ladakh, SriNagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Khatija Bano, Advocate

...... for information and necessary action.

\ 'I:A /
A e
%e)glstrar (Adm.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: |\ 20 G&EQL;/ IRG/LP Dated: >¢09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Lovely

S/O Dharmesh Kumar

R/OQ Ward No.11, Nantachak, Tehsil & District Kathua

vide Notification No.1719 of 2020/RG/LP Dated 17.03.2020 has been

declared as Absolute/Final.

)

By Order V’f\"@\,g@‘\

Mohammad Yasin Beigh)
egistrag (Adm.)

No: 2T\ K T 7 —K2 RGLP Dated: Dty .09.2022

Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. L.ovely, Advocate

...... for information and necessary action.

N =

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Sectien 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: {530 C/é 2o V2~ IRGILP Dated:>.0.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ummer Yaseen Khan
S/O Mohammad Yaseen Khan
R/O Aripal Tral, Khan Mohallla Pulwama

vide Notification No.720 of 2021/RG/LP Dated 19.07.2021 has been

declared as Absolute/Final.

By Order | W/\““Z o\
(Mohammad Yasin Beigh)

Qﬁ}}gistra&(/Adm.)
No: AR XU-Y 0 RGP Dated:) ¢, .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

(&)

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ummer Yaseen Khan, Advocate

...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: {5\ aj\jb,cb\),. IRG/LP Dated:2-(:.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rizwan Ali
S/0 Layqet Ali
R/O Hamdanpur, Tehsil & District Doda

vide Notification No.772 of 2020/RG/LP Dated 30.12.2020 has been

declared as Absolute/Final.

By Order \/ o~ W

m -
(Mohammad Yasin Beigh)

% 7Begistrali(ﬁdm.)
No: 5\ &Y~ L RGLP Dated: D)(.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rizwan Ali, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K oKk

NOTIFICATION

No: \KELQ’(\\J)-@D _ IRG/LP Dated: >,09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sehrish Ahsan
D/O Mohd Ahsan Janwari
R/O Baghi Ibrahim, Badam Bagh, Sopore, District Baramulla

vide Notification No.768 of 2020/RG/LP Dated 30.12.2020 has been

declared as Absolute/Final.

By Order | M/

(Mohammad Yasin Beigh)
q,}B,egistrar (Adm.)

No: 2\ 39 7-40% RGP Dated: D¢.09.2022 Q"V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulia.

3} CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sehrish Ahsan, Advocate
...... for information and necessary action.

\ o

Regist Adm.)\S <

9




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %k

NOTIFICATION

No: |52 cvg Y0\ IRGILP Dated: 09,2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Mohd Muddaser Imran
S/O Mohd Saleem Mubashir
R/O Dhanore Jarallah, Near Panchayat Ghar, District Rajouri

vide Notification No.548 of 2021/RG/LP Dated 31.03.2021 has been

declared as Absolute/Final.
By Order \ TS
rak \/‘
Mohammad Yasin Beigh)
'egisWAdm.)
No: 5\ Q\ C)L{ _.ln RG/ILP Dated:)-).09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Muddaser Imran, Advocate
...... for information and necessary action.

oA

)

A
¢‘1}gist ar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: (3 o4 Ve ) /RG/LP Dated:)-6.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sheharyar Iqbal Shawl
S/O Mohd Igbal Shawl
R/O W.No.1, Oppo.New DIET Complex, Kheora, Toheed Nagar, Rajouri

vide Notification No.786 of 2020/RG/LP Dated 30.12.2020 has been

declared as Absolute/Finail.

3

By Order \
(Mohammad Yasin Beigh)

Registray (Adm.

¢ Reg ﬁ(v )

No: 2\ %2 — RGP Dated: D (.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and aiso keeping record of the same.
7. Mr. Sheharyar Igbal Shawl, Advocate
...... for information and necessary action.

\ -

&iwﬁ@\%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

12 $ %Q\'b«a“y")/ IRG/ILP Dated:20.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Varun Kumar
S/0 Vijay Kumar '
R/O 72, Chand Nagar (JMC-133), Tehsil & District Jammu

vide Notification No.774 of 2020/RG/LP Dated 30.12.2020 has been declared

as Absolute/Final.

By Order \/ Q\%y

(Mohammad Yasin Beigh)

QPBeglstrawdm .
No: 31908 — 30 RGP Dated: D) .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Varun Kumar, Advocate

...... for information and necessary action.

\ o

“5\6\/&’\ st
Reglstrar (Adm.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: i 33k GJE)/@/),, /RG/LP Dated:*0.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shahrukh Khan

S/O Zahid Khan

R/O H.No.112, Mohalla Ustad, Tehsil & District Jammu

vide Notification No.1211 of 2020/RG/LP Dated 10.01.2020 has been

declared as Absolute/Final.
By Order \/ er//dc\;:/»/

(Mohammad Yasin Beigh)

(ﬂ{}gistrar{l(nAdm.)
No: 2\ ASX- 066 RGP Dated: )., .09.2022 g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shahrukh Khan, Advocate
...... for information and necessary action.

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: [327) %M\Df IRG/LP Dated:-.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Lateef Ahmad Ashiee
S/O Mohd Ramzan Ashiee
R/O Gulshan Abad Hyderpora, Tehsil & District Budgam

vide Notification No0.989 of 2020/RG/LP Dated 09.01.2020 has been

declared as Absolute/Final.

\ : N
By Order \/ O\%‘

(Mohammad Yasin Belgh)

%Beglstrwf&dm.)

No: 2\ AR [ - D RGLP Dated: ) .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Lateef Ahmad Ashiee, Advocate
...... for information and necessary action.

v’\/
@/glstrig(/ dm. )\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: | 33% ""4\\)@“@/ /RGILP Dated: 2¢09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nargiss Maqgbool
D/O Mohd Maqbool Rather
R/O Ahan Wakura, District Ganderbal

vide Notification No.707 of 2021/RG/LP Dated 19.07.2021 has been

declared as Absolute/Final.

Al

hj‘/ LR V
By Order ! A C\VG,C\«V~
A N\
(Mohammad Yasin Beigh)

%}gistraiﬁAdm.)
No: | C} £2-7D RGILP Dated: )y, .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping recoerd of the same.
7. Ms. Nargiss Maqbool, Advocate
...... for information and necessary action.

o s



114

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION
|28 7 CZ{ 2022

No:

IRG/LP Dated:/<.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nusrat Shafee
D/O Mohammad Shafee Dar
R/O Rambagh Payeen, Tehsil & District Srinagar

vide Notification No.708 of 2021/RG/LP Dated 19.07.2021 has been

declared as Absolute/Final.

By Order s "

o\ L
(Mohammad Yasin Beigh)

QZ/Reglstralaﬂ/Adm.)
No: 3)508~/4 RGP Dated: |9 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\/W»\c\/ﬂ/f‘\v%

7. Ms. Nusrat Shafee, Advocate
—-
Reglstlﬁr (Adm.)

o~

...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /296 Of 2022 |reip Dated:!9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Harmeet Singh

S/O Tirath Singh

R/O Akali Kour Singh Nagar, Digiana, Jammu

vide Notification No0.405 of 2020/RG/LP Dated 08.12.2020 has been

declared as Absolute/Final.

By Ord A
y Order W'\O\ﬂo\’w

(Mohammad Yasin Beigh)

C)}/egistr%EL(Adm.)
No: 5499507 renp Dated: ! %.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Harmeet Singh, Advocate
...... for information and necessary action.

o R

\_/ O%/l‘//
(—7 M . \()\ P
&ﬁystrade.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION
J2ESOF o2

No IRG/LP Dated:/“) .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Tawseef Ahmad Lone
S/O Ab Ahad Lone
R/O Nagam, Sheikh Mohalla, Dalipora, Chadoora, Budgam

vide Notification No0.494 of 2020/RG/LP Dated 10.12.2020 has been
declared as Absolute/Final.

By Order \\/ 004{/1/

X\
(Mohammad Yasin Beigh)

Cﬁ/glstraxgh(Adm J)

No: g/ 4/%7 ‘?(ﬂ RG/LP Dated: /Z .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tawseef Ahmad Lone, Advocate
...... for information and necessary action.

o~

vw/

egls ar (Adm. )\o\
-k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION
/28Y ﬁgj 2022~

No /IRG/LP Dated:/ 9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Munish Sharma
S/O Jawala Dass Sharma
R/O Lakhanpur, Ward No.6, H.No.21, Tehsil & District Kathua

vide Notification No.761 of 2020/RG/LP Dated 30.12.2020 has been

declared as Absolute/Final.

-
By Order ' Y T\{:;PQ\(‘W
f‘) .
(Mohammad Yasin Beigh)
%l/egistraﬁ)iAdm.)
No: b g 0 T RG/LP Dated: _|9.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Dstrict Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Munish Sharma, Advocate
...... for information and necessary action.

ok

. 50y
%istm.) AR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION
/282 0/{ PP

No /IRG/LP Dated: /7.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Varsha Sohil
D/O Kirpal Singh Sohil
R/O A/36, Lane No.1, Basant Nagar, Janipur, Jammu
vide Notification No.1165 of 2020/RG/LP Dated 10.01.2020 has been
declared as Absolute/Final.
By Order R
(Mohammad Yasin Beigh)

Reglstrawdm.)
S 24~ &y RGILP Dated: /<) .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Varsha Sohil, Advocate
...... for information and necessary action.

o

. YR~
‘éﬁgm ar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: |2 R> @“Q ) - /RGILP Dated:|'4.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Divya Sharma
D/O Khem Raj Sharma
R/O W.No.5, Hakkal, Shiv Mohalla, Jammu

vide Notification No.1581 of 2020/RG/LP Dated 10.03.2020 has been

declared as Absolute/Final.

By Order \/, e

(R?O'hammad Yasin Beigh)
%}}egistrar\)(/Adm.)

No: 2lYB7-7)R RGLP Dated: 19 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Divya Sharma, Advocate
...... for information and necessary action.

ok

i%g/;gistxéar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

0: 15X =k Sed . /RGILP Dated:|9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ajay Bakshi
S/O Kuldeep Bakshi
R/O House No.466, Street No.17, Rajpura Mangotrian, Jammu

vide Notification No0.1569 of 2020/RG/LP Dated 10.03.2020 has been

declared as Absolute/Final.

By Order W

e "Q\KG
(Mohammad Yasin Beigh)

\;/Reglstrargf;im )
No: 2 U be-66 RGP Dated: (S 09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ajay Bakshi, Advocate

...... for information and necessary action.

ﬁg istrar (Adm )\

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: /339 7/ %2RGILP Dated: 20..09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Divya Rajput

D/O Romesh Chand Anthal

R/O Ghantwal, Tehsil Chenani, District Udhampur
A/P Shiv Nagar, Ward No.11, H.No.62, Udhampur

vide Notification No.1583 of 2020/RG/LP Dated 10.03.2020 has been
declared as Absolute/Final.

By Order \ w%w/
| o

f‘“) . . .
(Mohammad Yasin Beigh)

%egistragﬁdm.)

No: 32018- 2Y _ RGP Dated: Qo -.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Divya Rajput, Advocate
...... for information and necessary action.

o

. §§\/ M%V
Registra (Adm.)

D
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No:/3Y%6 %20)/IRGILP Dated:J0..09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Gurjyop Kaur Sudan

D/O Ramnik Singh Sudan

R/O H.No.147, Ward No.4, near SBI, Pandtian, Poonch

A/P H.No.309, Bakshi Nagar near Gurdwara, Jammu

vide Notification No.1589 of 2020/RG/LP Dated 10.03.2020 has been

declared as Absolute/Final.

By Order

(ﬁo‘hammad Yasin Beigh)
ChyBegistraﬁw(l/Adm.)

No:320)2S— 3 2 — RG/LP Dated: 20-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Gurjyop Kaur Sudan, Advocate
...... for information and necessary action.

ok

e

AT

: Eg
ﬂgist\rmm/dr’n.)\c\”m )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:/3Y/ %]2:22IRGILP Dated:20-.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Haroon Rashid

S/O Mohd Rashid Gojar

R/O Shiendra, Tehsil Haveli, District Poonch
A/P Gujjar Abad, Upper Paloura, Jammu

vide Notification No.1595 of 2020/RG/LP Dated 10.03.2020 has been
declared as Absolute/Final.
By Order GVW
PR A\
(Mohammad Yasin Beigh)

Ql}lﬁ(;istrarg%(édm.)
[

No:32033- 4/ ® - RGP Dated: 20-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Harcon Rashid, Advocate
...... for information and necessary action.

o

=3
Reglstrar (Adm )

|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:/3%2 %_72,,gglRGILP Dated: 20-.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Iqra Aziz
D/O Ab. Aziz Mir
R/O Sanoor Kali Poroa, Near Model Village Gate Magam, District Budgam

vide Notification No. 1041 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order
(Mohammad Yasin Beigh)

%&gist ar (Adm.)
! L

No: 320 0/ | - Y _-RG/LP Dated: 2.0-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Iqra Aziz, Advocate
...... for information and necessary action.

ok

]ée/gis ar (Adm.)
s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /343 %7202)1RG/LP Dated:22-09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Sahil Bharti
S/0 Joginder Pal Damathia
R/O Vill. Mandlial, P.O Ramgarh, District Samba

vide Notification No.570 Dated 02.08.2016 has been declared as
Absolute/Final.

By Order e

o Iy p’?/e
— w -t i
(Mohammad Yasin Beigh)

]“%Registrag;(idm.)

No;:)’ZlOé/ G-% 8§~ RGP Dated: ) o -.09.2022
Copy forwarded to the: -

1.
2.
3.

ok

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sahil Bharti, Advocate
...... for information and necessary action.

—
Registrar (Adm.)

l,



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Couicil under Scction 58 of the Advocates Act, 1961)
* K *k

NOTIFICATION

No: /34l ﬁzou/RG/LP Dated: 20-.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Gazala Fayaz
D/O Fayaz Ahmad Bhat
R/O Sangrama Sopore, Tehsil Sopore, District Baramulla

vide Notification No.578 of 2021/RG/LP Dated 03.07.2021 has been

declared as Absolute/Final.

By Order u&¢W

—7
(Mohammad Yasin Beigh)
a@l}egistrar (Adm.)

No: 3R OSB- 62~ RG/LP Dated: 22-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4 President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Gazala Fayaz, Advocate

...... for information and necessary action.

o 0 -
%eglstrar (Adm.)
by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: /348 57,20))IRGILP Dated:27-.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Syed Shugufta Jeelani

D/O Syed Gh. Mohi-Ud-Din

R/O Suryasyar Chadoora Budgam (kmr) Village Pethyar Surasyar
A/P Arigam Khansahab Town, Khansahab, District Budgam

v
d

ide Notification No0.572 of 2021/RG/LP Dated 01.04.2021 has been

eclared as Absolute/Final.

_—
By Order W%y;/

(Mohammad Yasin Beigh)

%Begistrq:;iAdm.)

No- SO B3 - 70 —RG/ILP Dated: 20-.09.2022
Copy forwarded to the: -

1.
2.
3.

ok

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Syed Shugufta Jeelani, Advocate
...... for information and necessary action.

N o«&%’—/
Registrzoir (Adm.)\Q\‘

H, L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No:/3 %4 g’zm/RG/LP Dated:20-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Touseef Hamid
S/O Ab Hamid Beigh
R/O Dugpora, Tehsil Barbugh Imamsahib, District Shopian

vide Notification No.537 of 2021/RG/LP Dated 08.06.2021 has been

declared as Absolute/Final.

\ ~

By Order ' o AN
y - RS

(Mohammad Yasin Beigh)

ﬂ.geglstrag;(;éﬁdm.)

No: 30 7/ - F&~- RG/LP Dated: 20-.09.2022
Copy forwarded to the: -

1.
2.
3.

o b

Secretary,

Principal District and Sessions Judge, Shopian.

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President,

the official

District Bar Association, Shopian.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Myr. Touseef Hamid, Advocate

for information and necessary action.

%&gistiiiiAdm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /347 gbw/RG/LP Dated:20-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sibqat Ul Qawquabull Sabah
D/O Ab. Rahman Pandith
R/O Jablipora, Bijbehara, District Anantnag

vide Notification No.1126 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order \/ %M/

N T
(Mohammad Yasin Beigh)

Y )}eglstrar Rf»wdm.)

0: 32079 - Q& - RGILP Dated: 2.0-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sibgat Ul Qawquabull Sabah, Advocate
...... for information and necessary action.

o~

P
LAY
Reglstrwar (Adm.)

h,

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: /348 #]202>IRGILP Dated:20-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Syed Goussia Tabasum
D/O Late Syed Rashid Ud Din
R/O Village Watel Pora, Tehsil Khag, District Budgam
/A/P Main Market Near Jamia Masjid Sumbal Sonawari, Bandipora

vide Notification No.529 of 2021/RG/LP Dated 08.06.2021 has been
declared as Absolute/Final.

By Order \/ W

O
(Mohammad Yasin Beigh)

C?VReglstra\{H(/Adm.)

No: 32007 -9 2- RGP Dated: 20-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Syed Goussia Tabasum, Advocate
...... for information and necessary action.

oA

\ %

Reglsﬁ"ar/(A(‘im )

\

h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
B

NOTIFICATION

No:/34%9 %7201),IRGILP Dated: 2¢-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Hemayoon Azad
S/O Mohammad Akber Lone
R/O Hardu Dalwan Futlipora, Tehsil Charar-I-Sharief, District Budgam

vide Notification No. 380 of 2020/RG/LP Dated 05.12.2020 has been

declared as Absolute/Final.

By Order \ o %}1“"
(MohaMm Beigh)

%eglstri/Adm .

No: 3209Y- (B)-RG/LP Dated: 20-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Hemayoon Azad, Advocate
...... for information and necessary action.

o~

A
Reglstrar (Adm.)

2,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /380 §2022 IRGILP Dated:20.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Iyenain Tasaduq
D/O Tasaduq Hussain
R/O Buchwara Dalgate, Srinagar

vide Notification No0.1037 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order \/ A;

e
(Mohammad Yasin Beigh)

Cﬁeglstrar (Adm.)
|

No:32.102- @9 - RG/LP Dated: 20..09.2022 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Iyenain Tasaduq, Advocate

...... for information and necessary action.

lSt Adm )\Q\'Oc\(
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HIGH COURT OF JAMMYU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:/35/ 7/22/RGILP Dated:20.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Syed Fahir Andrabi

D/O Syed Farooq Andrabi

R/0O Chadoora, District Budgam .

A/P Ibn Yousuf, Andrabis Avenue, Alamdar Road, Chadoora, District Budgam

vide Notification No.1110 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Fins&l.

By Order oo f:/,d@\” V)—
JU
(Mohammad Yasin Beigh)
C\pBegistr‘ (Adm.)

No: 32 /18- | F - RG/LP Dated: 20..09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Syed Fahir Andrabi, Advocate
...... for information and necessary action.

o

— A v R

ﬁe/'gisxt?dm.) \
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: /352 %) 2,)RGILP Dated:2¢.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Syed Rohollah
S/0 Syed Mohammad
R/O Umba, Sankoo, Fatima Colony, District Kargil

vide Notification No.1131 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

PEgE
By Order . P
(Mohammad Yasin Beigh)
TﬁBegistrar Adm.)

No: 3211 Q- 2 &~ RGP Dated:2.0-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Counci! of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kargil.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Syed Rohollah, Advocate
...... for information and necessary action.

iy VSl

] /

ﬂfr{z:'gistrar (Adm.) VS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No:/353 7 2:2IRGILP Dated: 25.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tariq Ahmad Bhat
S/O Bashir Ahmad Bhat
R/O Nowbugh Chadoora, Mugdam Mohalla, District Budgam

vide Notification No.719 of 2021/RG/LP Dated 19.07.2021 has been

declared as Absolute/Final.

By Order | k/ - %}, ‘

— -
(Mohammad Yasin Beigh)

%egistrawdm.)

7

No: ALl 26 - 33 — RGP Dated: 2.0-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. |
2. Secretary, Bar Council of India, New Delhi. |
3. Manager, Government Press, Srinagar for publication in the next issue of \

Government Gazette. |
4. President, District Bar Association, budgam.. |
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tariq Ahmad Bhat, Advocate
...... for information and necessary action.

\]

Registrar (Adm.) "

o&/,,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

NOTIFICATION

No:/35% ¢J202IRGILP Dated:20-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Pooja Jamwal
D/O Late Sh. C.D. Singh Jamwal
R/O H.No 1, Lane No.2, Laxmi Nagar, Muthi, District Jammu

vide Notification No. 881 Dated 10.01.2014 has been declared as
Absolute/Final.

’

By Order e e

ngstra‘ (Adm.)

vy~
No: 32/3¢/- {// - RG/ILP Dated: 20-.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Pooja Jamwal, Advocate

...... for information and necessary action.

‘

o

~

i \
Registjar (Adm.)

-

’ —
L & AT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: \'ASS  /RGILP Dated:>(.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Swikriti Mahajan
D/O Gulshan Gupta
R/O H.No.244F, Exchange Road, Jammu

vide Notification No. 171 Dated 18.06.2019 has been declared as
Absolute/Final.

By Order

%VRegistrir/(Adm.)
No: 2 oS, | | RG/LP Dated: l[_.og.zozz

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Swikriti Mahajan, Advocate
...... for information and necessary action.

o b

,/v;’”/
P St N

q};e.gis%ii(/Ad(m.) VAT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: |25 640URGILP Dated)|.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ulfat Jan

D/O Mohammad Yousuf Ganie

R/O Locktipora, Hafizabad, Bijbehara, Anantnag

vide Notification No.150 Dated 18.06.2019 has been declared as

Absolute/Final.

By Order e
, = W
(Mohammniad Yasin Beigh)
%/Regist&a: (Adm.)
2%
No: 2D\ — | X RGP Dated: X .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ulfat Jan, Advocate
...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No:1257 4 >)IRGILP Dated D! .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nisar Ahmad Dar
S/0O Gh Nabi Dar
R/O Kuchmula, Tral, Bhagwadi Mohalla District Pulwama

vide Notification No0.933 Dated 22.11.2019 has been declared as
Absolute/Final.

By Order \/ WW»
k4

- \
(Mohammad Yasin Beigh)
Megistr ar (Adm.)

o

No: 32219 D5 RG/LP Dated: X{ .09.2022

Copy forwarded to the: - _

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nisar Ahmad Dar, Advocate
...... for information and necessary action.

~ , \© O\~
Registrar (Adm.)

7"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No:| 25& 42} /RG/LP Dated: % .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Garima Sangra
D/O Sunil Sangra

R/O Kootah, Tehsil Hira Nagar, District Kathua
A/P H.No.153, Maheshpura near Medical College, Bakshi Nagar, Jammu

vide Notification No0.1029 Dated 09.01.2020 has been declared as
Absolute/Final.

By Order \ %/"/
V \O\(Uc\
(Mohammad Yasin Beigh)

Registrar (Adm.)
|
No X XN LR, RGP Dated: D! .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
4 and also keeping record of the same.
7. Ms. Garima Sangra, Advocate
...... for information and necessary action.

—~ ,
\/‘ m
Regls&l:j (Adm.)




Y

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

NoJ 2S94/ > IRGILP Dated:)/ .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sanchit Gupta
S/O Arun Gupta
R/O Plot No.226, Rehari Colony, Jammu

vide Notification No.1218 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order Xﬂ/‘ /cﬁ;’)f/

(Mohamma Yasin Beigh)

Qpj/ReglstrQar (Adm.)
No: 23%0 - Ly RewP Dated: L 09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sanchit Gupta, Advocate

...... for information and necessary action.

i‘) T
Reglstrfnr (Adm.)

q’b/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

0:\500%) - IRGILP Dated: )1.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Jyotsna Ved

D/O Ved Paul Modeel

R/O Basohli, District Kathua

A/P Janipur Colony, H.N0.887, near Gurdudwara, Jammu

vide Notification No.1602 Dated 11.03.2020 has been declared as
Absolute/Final.

By Order k/wmw

m .
(Mohammad Yasin Beigh)
q,j/Reglstri/Adm J)
No: $ ) SQS "E’ [~~ RG/LP Dated: k’ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Jyotsna Ved, Advocate

...... for information and necessary action.

W/Q\ V)Y—

ﬁeglst r (Adm. )
6o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: (™ |92 o\RGILP Dated:M .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Deeba Ashraf

D/O Mohd Ashraf Parry

R/O Solina Payeen, Tehsil & District Srinagar

A/P Soiteng, Syed Abad, Tehsil & District Srinagar

vide Notification No.74 Dated 22.10.2020 has been declared as
Absolute/Final.

By Order X\/ W%w/

~\}

- N
(Mohammad Yasin Beigh)

gyl}egistraqlfﬁim.)
No DY 7,53 RGAP Dated: | _.09.2022 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Deeba Ashraf, Advocate
...... for information and necessary action.

o s

\/ @ﬂ -1/2.——

ﬁ;glstrar Adm.) W’

S




lys

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: {2, D -2 O)/RG/LP Dated: > .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kavita Rani
D/O Jaswant Singh
R/O Loharna, Tehsil Dachhan, District Kishtwar.

vide Notification No.1743 Dated 18.03.2020 has been declared as
Absolute/Final.

By Order " ”"/;\ QQ\,@/

m .
(Mohammiad Yasin Beigh)

C];/Registrar\tg‘ (Adm.)

No:llé.g(/lréé .. RG/LP Dated: z{ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Kavita Rani, Advocate
...... for information and necessary action.

o

)
et

N

s
Q)

qj;l{/égisgaf‘ (Adm.)\ )
14
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No: | L 62 IRG/LP Dated:){ .09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

MS. Sehreen Zehra
D/O Mir Sabt E Mohmmad Hassan
R/O Inside Kathidarwaza Rainawari, Raja Mohalla, Tehsil & District Srinagar

vide Notification No.664 of 2021/RG/LP Dated 05.07.2021 has been

declared as Absolute/Final.

No: 3.3 6/ p_(—;é RG/LP Dated:M .09.2022

By Order _ w‘f"/gf\,cp\f’y}//

%lammad Yasin Beigh)
egistrar (Adm.)

!

Copy forwarded to the: -

1.
2.
3.

o A

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ‘
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sehreen Zehra, Advocate
...... for information and necessary action.

A

o~ o
= -
Registrar (Adm.)
Pl

Y

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bur Council under Section 58 of the Advocates Act, 1961)
* kU

NOTIFICATION

\ 26U -DeVIRGILP  Dated:){.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Basit Farooq
S/O Farooq Ahmad Wani
R/0 Khudwani Nai Basti, Tehsil Quimoh, District Kulgam

vide Notification No.690 of 2021/RG/LP Dated 19.07.2021 has been

declared as Absolute/Final.

By Order o %/2//

(Moham fiad Yasin Beigh)

QReglstr (Adm.)
L/,/(Ag‘“/y/""@ %/

No: 2D LT3 ) & RGP Dated: ) 002022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kuigam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Basit Farooq, Advocate
...... for information and necessary action.

o A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No\2(,6 {50 /RGILP Dated: > .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohmmad Amin Lone
S/O Gulam Mohmmad Lone
R/O Guzriyal Kralpora, Islampora, District Kupwara

vide Notification No.700 of 2021/RG/LP Dated 19.07.2021 has been
declared as Absolute/Final.

By Order \/ /%7

N
(Mohammad Yasin Beigh)

Registray (Adm.)
o Shd Im/
No: 22X )l K¢ __RGLP Dated: 2] .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohmmad Amin Lone, Advocate
...... for information and necessary action.

o b

\ v’/ 5
\ oL /G/%/V
Regls}rgrﬁm ) 2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

\
|

No:: ~“'“¢t > . |RGILP Dated: - .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Moomin Sultan
S/O Mohd Amin Malla
R/O Buchwara, Dalgate, Srinagar (Khas), District Srinagar

vide Notification No.701 Dated 19.07.2021 has been declared as
Absolute/Final.

3

By Order \ f‘},ﬁ%;
0 Pt
(Mohammad Yasin Beigh)

C?Z/Regis’[rQEI‘V(Adm.)

No:_~.('//-' | RG/LP Dated: ' .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Moomin Sultan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:|26£  IRGILP Dated;){ .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Fatima Manzoor
D/O Manzoor Ahmad
R/ Soiteng Panthachowk, Srinagar

vide Notification No.1015 of 2021/RG/LP Dated 14.09.202% has been

deciared as Absoluta/Final.

By Order

J‘/-, .
(Mohammad Yasin Beigh)

Registrar, (Adm.)

Nc:'l“),:&%/ — ,956 RG/LP Dated: M.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Fatima Manzoor, Advocate

...... for information and necessary action.

\_//‘
lﬁf;,istmb(A dm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No- /%/1;7 2022 IRGILP Dated:-2 /.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mehmooda Bano
D/O Mohmmad Abdullah Wani
R/O Shrakwarz, JahangirPora, Tehsil Wagoora, District Baramuila

vide Notification No.556¢ of 2021/RG/LP Dated 31.03.2021 has heen
declared as Absolute/FFinal.

By COrder \/,w%;/

N SN
(Mohammad Yasin Beigh)

%/Re(nstrﬂv\/Adm 2

No: 2677~ 3Y  pene Dated: 2/ .09.2022

opy forwarded to the: -

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
Fresident, District Bar Association, Baramulia.
CPC e-Couris High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and alsc keeping record of the same.
7. Ms. Mehmooda Bano, Advocate

..for information and necessary action.

cC
1. Principal District and Sessions fudge, Baramulla.
2
3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok Kk

NOTIFICATION

No: /396 %) */IRGILP Dated: 2/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Jameel Dar
S/O Bashir Ahmad Dar
R/O Delina, Rawathpora, Chinar Bagh, Tehsil & District Baramulla

vide Notification No.482 of 2021/RG/LP Dated 07.06.2021 has been

declared as Absolute/Final.

By Order . vwf%

(Mohammad Yasin Beigh)

q&eglstra{’ (Adm.)

RG/LP Dated: = /.09.2022

No: D219 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohammad Jameel Dar, Advocate
...... for information and necessary action.

ok

(lthl s%lr(ﬁrj %L/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %k

NOTIFICATION

No: /275 A2 IRGILP Dated: < 1.09.2022

1>

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sadiq Ali Wazir

S/0 Villayat Ali Wazir

R/O H.N0.96, Mohalla Sammar, Pashkum Village, Kargil
A/P H.No.33 Sector 5(A) Trikuta Nagar, Jammu.

vide Notification No.565 of 2021/RG/LP Dated 31.03.2021 has been

declared as Absolute/Final.

By Order Y o = Vi
e N—" 40 -
(Mohammad Yasin Beigh)

egistrar (Adm.)
preein”

No: 926/ = /6 Rranp Dated: 2 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kargil.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sadiq Ali Wazir, Advocate
...... for. information and necessary action.

\ e

— N A
Regist}:ﬂ{drh.)w <
T L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bur Council under Section 38 of (he Advocates Act, 1961
* % %

NOTIFICATION

No: /39y /d/ 2JIRGILP Dated:2/.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Vs. Samiksha Pamil
D/O Tilak Raj Plathia
R/0 201/C, Uttam Nagar, Kunjwani, Jammu

vide Notification No.543 of 2021/RG/LP Dated 31.03.2021 has been

declared as Absolute/Finai.

,»' /
By Order -. oV lg//@c\,)/k/

-
(Mohammrad Yasin Beigh)

w.egistrng(Adm,)

No: 52605 —10  Rewp Dated: 2/ .09.2022
Copy forwarded to the: -

I
2.
3.

oA

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of india, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazetie.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Samiksha Pamil, Advocate
...... for information and necessary action.

»

\ h_//- '
o T

. Yiad

gg}gistxﬁr(ﬁm)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

o a s |
No: /373 OA 2022  penp Dated-/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Paramveer Singh
S/O Jaswant Singh
R/O Ambedkar Nagar, Trikuta Nagar, Tehsil Bahu, District Jammu.

vide Notification No.628 of 2021/RG/LP Dated 05.07.2021 has been

declared as Absolute/Final.

]

By Order ATy AN
P 10
(Mohammad Yasin Beigh)

L‘[’,/Registra--h (Adm.)

SS9l - 60
No: 22594 - 60/ RG/LP Dated: ) .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6.  Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Paramveer Singh, Advocate

...... for information and necessary action.

+

cw’“ff/‘
) v @’”C"ﬂﬁ")/g//
Regis&'ar (Adm.)

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: /292 0A 202>  peib Datedw?/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shazia Rasheed
D/O Abdul Rasheed Sheikh
R/O Miher Sheeri, Peer Mohalla, District Baramulla

vide Notification No.1356 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.

By Order \/ &WW

~ )
(Mohammad Yasin Beigh)

quy(egistralx"()Adm.)

No: 32506 - 72 RG/LP Dated: -2/ ,.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shazia Rasheed, Advocate
...... for information and necessary action.

\/%V
= =
Registrar (Adm.) -
CW §7//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 'S9/ BA 205 oeip Dated:-2/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sajad Ahmad Lone
S/O Gh Ahmad Lone
R/O Mantrigam Bandipora, Lonepora District Bandipora

vide Notification No.1355 of 2021/RG/LP Dated 17.11.2021 has been

eclared as Absolute/Final.

oS~

By Order \ e -
- LQ P

(Mohammad Yasin Beigh)

Q‘@Reglstraw(Adm J)

32579~ 8¢ RG/LP Dated: 2 /.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sajad Ahmad Lone, Advocate
...... for information and necessary action.

ok

M
< 50
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

Dgn.
No: /370 % 0227 |RGILP Dated:.2/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Suhail Hussain
S/O Farooq Ahmad Shah
R/O Pampore Namblabal, District Pulwama

vide Notification No.1353 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.

By Order \/, W‘%;/

’ r'g'_i\
m . . -
(Mohammad Yasin Beigh)
| egistrﬁ: (Adm.)
" N
No: S5 7 /8 RG/LP Dated: 22/ .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Pulwama.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Suhail Hussain, Advocate
...... for information and necessary action.

\ ~/’/L/‘:/ -
) CV“/;.?V\.@-)/}/

%ii;gigtr F(Adm.)>’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: /367 CA 202> peip Dated:.2/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sameer Ahmad Beigh
S/O Abdul Ahad Beigh
R/O Kunusa Guzerbal Bonakote, District Bandipora

vide Notification No0.1350 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.

By Order
\ W%"»/
— N 0 -
(Mohammad Yasin Beigh)
%/Registrar %;::dm.)

No: 32389 -7/ RGP Dated: )/ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sameer Ahmad Beigh, Advocate
...... for information and necessary action.

M’V‘/ "

) LT
Regist({'ar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

2,08 C
No: /398 08 202> GiP Dated:2/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sumaya

D/O Sheikh Fayaz Ahmad

R/O Tankipora, Srinagar,

A/P Hamdania Colony Sector 3¢ Bemina, House No. 618/9, Srinagar

vide Notification No.1362 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.

By Order \/Uf' %"’)’M/

o~

(Mohammad Yasin Beigh)

%/Reglstrﬁ (Adm.)
NoS0SS6~ 62 RGP Dated: 2/ .09.2022 v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sumaya, Advocate

...... for information and necessary action.

@gls\tmﬁ'n) 287 C)"-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

oz as
No: 207 S/ 2022= bl b Dated:.9/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Sobiya Manzoor Pullo
D/O Manzoor Ahmad Pullo
R/O ML.A. Link Road Munawarabad, Ikhwan Chowk, Srinagar

vide Notification No.1359 of 2021/RG/LP Dated 17.11.2021 has been
declared as Absolute/Final.

By Order \/,w“/g/w\//

M hammad Yasin Beigh)
eglstraﬁgAdm.)

: . '“_ST ’ / /
No: 32T Y8 'RG/LP Dated: 2./ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sobiya Manzoor Pullo, Advocate
...... for information and necessary action.

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: /386 %"2&}} IRG/LP Dated:.%/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Saqib Mushtaq

S/O Mustaq Ahmad Bhat

R/O Shaheed Gung, District Srinagar,

A/P Nowgam, Aribagh Colony H. No. 3-B, Nowgam, District Budgam

vide Notification No.1345 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.

sl

o
By Order t wf/%-)/)/

(Mohammad Yasin Beigh)

CJL/Registral%(/Adm.)

No: SASUp - 07  ReLP Dated:.) .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&k High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Saqib Mushtaq, Advocate
L for information and necessary action.

SES

\

Registrar (Adm.)

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION
| /3(9fﬁp/ Do

No /IRG/LP Dated:.?/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Showkat Ahmad Malik
S/O Mohammad Yaseen Malik
R/O Malik Mohalla Boni Pora, Aloosa, Kralpora, District Kupwara

vide Notification No. 1380 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.
/

N AT
By Order oz ,;fi”’/
e 20
(Mohammad Yasin Beigh)
T Registrar (Adm.)
‘ -3
No: J2522-29 RG/LP Dated:X/ .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara,
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Showkat Ahmad Malik, Advocate
...... for information and necessary action.
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i
g%:/egis%\rar (Adm.)w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /387 %;&)”' IRG/LP Dated=?/ .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Afreena Gani
D/O Ab Gani Rather
R/O Rambair Grah, Rather Mohalla, Central Shalteng, Srinagar

vide Notification No.1263 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order T )
@:;{hammad Yasin Beigh)
egistrade.)
No: S233Y~3/ . RGP Dated-2/ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K high Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Afreena Gani, Advocate
...... for information and necessary action.
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%




ZAY

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

y 92_
No: /263 5{5 922 /RG/LP Dated:-2/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Hurmat
D/O Wajahat Javaid Koul
R/O Rakhe, Zakoora, District Srinagar

vide Notifj,cation No.1176 of 2021/RG/LP Dated 15.09.2021 has been

declaré/dl/ as Absolute/Final.

N /
By Order A
(Mohammad Yasin Beigh)
Qp?RegistrarQ’Sﬁdm.)
No: 22576 23 RG/LP Dated: X/ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Hurmat, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION
/2§26 /5 2023

No /RG/LP Dated:2/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Iqtida Mehraj

D/O Mehraj Ud Din Shiekh

R/O Hamambal Khanyar Near Rangers Top, Srinagar

A/P Tarabal Nawa Kadal Sgr, Khanda Bhavan, Srinagar

vide Notification No.1178 of 2021/RG/LP Dated 15.09.2021 has been

declared as Absolute/Final.

)
By Order \/, w?/(),o%

f’”‘)'
Mohammad Yasin Beigh)
g‘y/R@ egistrai' (Adm.)
, —_ T

No: O2508 /1 paip Dated: D) .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Iqtida Mehraj, Advocate

...... for information and necessary action.

»f} :

. o T
- Lo
SlRVegls\\trar (Adm.)

b

IV




6%

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No: |2\ QJ{\)QB/L

* %k %

NOTIFICATION

IRG/LP Dated:>1.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Junaid Fayaz
S/O Late Fayaz Ahmad Thoker
R/O Jadepora, Thoker pora, District Kulgam

vide Notification No.1179 of 2021/RG/LP Dated 15.09.2021

declared as Absolute/Final.

By Order \\/WW

- Bt
(Mohammad Yasin Beigh)

(ﬁ}VRegistraK (Adm.)
A2

No: 2D Sl (RGP Dated: }4 .09.2022
Copy forwarded to the: -

1.
2.

4.
9]

Principal District and Sessions Judge, Kulgam.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Kulgam.

has been

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Junaid Fayaz, Advocate

for information and necessary action.

W/)fa/

ﬁéistrar (Adm.) 20

n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: | 26 Qv({lo“»l IRG/LP Dated:)/ .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Muzamil Jan
D/O Fayaz Ahmad Pahalwan
R/O Mirjan Pora Tang Bagh, Eidgah Srinagar

vide Notification No.1185 of 2021/RG/LP Dated 15.09.2021 has been

declared as Absolute/Final.

By Order \/ w%l/
o Ll
(Mohammad Yasin Beigh)
0V,/Registrarhﬁ(Adm.)
, "
No:52Y 9 - Sy RGP Dated: )| .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. .
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Muzamil Jan, Advocate
...... for information and necessary action.

o s

///m

<1.liiglstrar (Adm.)
v,r}/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: | 5744 %2@3/1 /IRGILP Dated:>{.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Syed Maroofa Altaf
D/O Syed Altaf Hussain
R/O Nabdipora, Alamgari Bazaar, Srinagar

vide Notification No.1586 of 2021/RG/LP Dated 18.12.2021 has been
declared as Absolute/Final.

By Order b o~ %

- 20
(Mohammad Yasin Beigh)

<%Registra (Adm.)

No: 2D & f ) RGP Dated: )| 002022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Syed Maroofa Altaf, Advocate
...... for information and necessary action.

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: \"57% @k 202 - JRG/LP Dated: )/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Aarizoo Javaid
D/O Javaid Ahmad Rather
R/O Bakshiabad, District Anantnag

vide Notification No.1455 of 2021/RG/LP Dated 16.12.2021 has been

declared as Absolute/Final.

3}

By Order gttt =
y A Y e

.
Mohammad Yasin Beigh)
egistrar (Adm.)

‘\/L//
No: 2> U795 RGP Dated:D{ .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Aarizoo Javaid, Advocate

...... for information and necessary action.
\_/ . - ‘)/}//
o P
Registrar (Adm.)

Vg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: \' 317 ""‘V{\>@>«> IRG/ILP Dated: 24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Mussavir Bhat
S/O Mohd Ismail Bhat
R/O Bandipora (Ward No.06) Nishat Mohalla, Bandipora

|
|
vide Notification No.1504 of 2021/RG/LP Dated 16.12.2021 has been
declared as Absolute/Final. ‘

\

By Order . A
— \0@\
wammad Yasin Belgh)

eglstrade )
No:22UY 72 —7% RGP Dated: 1 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Band.ipeta
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohammad Mussavir Bhat, Advocate
...... for information and necessary action.

Re glstrﬂr (Adm. )

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [ 276 9 >=22 . |RGILP Dated> .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Masarat
D/O Bashir Ahmad Ganaie
R/O Chinar Mohalla, Zainakote, District Srinagar

vide Notification No.1186 of 2021/RG/LP Dated 15.09.2021 has been

declared as Absolute/Final.

By Order \ oA W
o N o
(Mohammad Yasin Beigh)

é?77/]élegistrali\ (Adm.)
o
No:22 Y45 7/  RGAP Dated: 1| .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court ar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Masarat, Advocate
...... for information and necessary action.

oA

\i -
Reglstr)ar (Adm.)
\

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: |7 ¢ @Q\leﬁ/ﬁw IRG/LP Dated:>{.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Aaliya Wani
D/O Atta Mohd Wani
R/O Wagoora, District Baramulla

vide Notification No0.1262 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

}
By Order \/ W%W

o) U
(Mohammad Yasin Beigh)

C‘pVRegistrai\){;édm.)

No:ZD Y S "1}--6(4 RG/LP Dated: )| .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Aaliya Wani, Advocate
...... for information and necessary action.

o s

o 5004
QR‘;ngtl(\al‘ (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: '37Y ‘z 2022 oI P Dated:.2/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Bisma Hussain

D/O Mohammad Hussain Kumar

R/O Ajar Bandipora (Ward No.16), Near Tantray Masjid Ajar, District
Bandipora

vide Notification No0.1270 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order V ; gyl N

(Mohammad Yasin Beigh)
egistra;\iV(Adm.)
No: 32434-45 RG/LP Dated:=2/ . .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Bisma Hussain, Advocate

...... for information and necessary action.
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\\/ %»L

él?egist{ar (Adm.)>* 7"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: \E’ILQJ%EQB,L IRG/LP Dated: >.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Fatima Qasim
D/O Mohd Qasim Malla
R/O Arabal, Rajpora, District Pulwama

vide Notification No.1272 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

o A
By Order Vw%/ﬂ

—
(Mohammad Yasin Beigh)
(}‘VRegistran (Adm.)

No:2SUIG D6 RGP Dated: D .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Fatima Qasim, Advocate
...... for information and necessary action.
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6Z];Eglsl‘iir (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

RN QQ>D\);2” IRG/LP Dated-){ .09.2022

Provisional admission as an Advocaté, granted under the Advocates
Act, 1961 in favour of:

Mr. Shahnawaz Akhtar
S/O Khurshid Ahmad
R/O Irfan Colony Sector- ‘C’ House No: 7, Natipora, Chanapora Srinagar

vide Notification No.1111 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final.

By Order \\/w“%‘:\f‘"’

~

(Mohammad Yasin Beigh)
egistray (Adm.)
\

No: 22 UID . (% RGP Dated: ) .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shahnawaz Akhtar, Advocate

...... for information and necessary action.

o

\ A
<y “rs
Reglstrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No:(%’?@fﬁé’}cﬁ IRG/LP Dated:/.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sajad Ahmad Kumar
S/O Manzoor Ahmad Kumar
R/O Ganie Pora Mattan, District Anantnag

vide Notification No.1116 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order o~ Y
— —o

g[:/jl/oleammad Yasin Beigh)
egistrar, (Adm.)
No:22ly07) /| RGIP Dated:)f .09.2022 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Dstrict Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sajad Ahmad Kumar, Advocate
...... for information and necessary action.

oA

’

\/"

ak -
q}};gistqrar (Adm.) -9~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: \269 4k 3022~ [RGILP Dated:){.og.zozz

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Furqan Mushtaq

D/O Mushtaq Ahmad Ganai

R/O Near Ibrahim Masjid, Zaffron Colony Tehsil Pantha Chowk, District
Srinagar

vide Notification No.1289 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order » w“‘ﬂ,/.\‘\/
y - Vgﬁ’“q d

(Mohammad Yasin Beigh)
C}z,Registrar&A(Adm.)
n/

NoOUed (- RGAP Dated: M .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Furqan Mushtaq, Advocate
...... for information and necessary action.

- \/‘ Lo

ng}/eg‘istﬁjr (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* * K

NOTIFICATION

1262 D022 . RGP Dated:).09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jaffer Ahmad Sheikh
S/O Abdul Aziz Sheikh
R/O Aloosa Karapora, District Kupwara

vide Notification No0.1320 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order \/ N}f\/{” W

(Mohammad Yasin Beigh)
?LRegmtrar&(yAdm.)
)

No:E229Y —~ U | RGP Dated: | .09.2022
Copy forwarded to the: -

i

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Jaffer Ahmad Sheikh, Advocate
...... for information and necessary action.

i’?ei;istrar (Adm.)

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: {267 ?h2=>> . RGILP Dated:){ .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mudasir Hassan
S/O Gh Hassan Buhroo
R/O Umer Colony Gundi Qaisar, District Bandipora

vide Notification No.1302 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order \ vl oy
Mohammad Yasin Beigh)
iLyRegistrar (Adm.)

: V-
No: 23X T7—Y% RGP Dated:’ )| .09.2022 ’
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mudasir Hassan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: '~~ ¢t , .. |RGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ishrat Mushtaq
D/O Mushtaq Ahmad Bhat
R/O Handwara, Khosa Mohalla Jamia Jadeed, District Kupwara

vide Notification No0.1029 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order T A
ol 2
(Mohammad Yasin Beigh)

Qy;}iegistraxq“(ixdm.)

7

No: ~ - +“ /! _ RG/P Dated: __/ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ishrat Mushtaq, Advocate
...... for information and necessary action.

o e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: [Ya/ 543 DN . JRGILP  Dated:2-£09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ikhlag Ahmad Dar
S/O Ab Rashid Dar
R/O Sopat Tangpora, Devsar, District Kulgam

vide Notification No.1319 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order SN % )5

- >
Mohaminad Yasin Beigh)
é‘L/RegistraQ (Adm.)
W
No:ZB[/) 1% RGP Dated: 2.6 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kuigam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ikhlag Ahmad Dar, Advocate
...... for information and necessary action.

o




182

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: [U e . SJQ SeM\) . /RG/ILP Dated:)$.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Kounser Nazir

D/O Nazir Ahmad Wani
R/O Lach Mawer, Kalamchakla, District Kupwara

vide Notification No.1315 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order N

¥ Leg
(Mohammad Yasin Beigh)

MegistraiﬁAdm.)

No: Qj?g\\ﬂl\ if ),é RG/LP Dated: 2 .09.2022
Copy forwarded to the: -

1.
2.
3.

o~

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Kounser Nazir, Advocate
...... for information and necessary action.

A

vy e v
o S~
#:ﬁglstrai (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: ‘492 @zL ~ =5~ /RG/LP Dated:)2.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mahees Ashraf
D/O Mohd Ashraf
R/O S.D. Colony Batamaloo, South, District Srinagar

vide Notification No.1280 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

N

By Order Wf : A
~* ¢ i
Mohammad Yasin Beigh)
'%%R’egistrar (Adm.)

No: 2201\ VY RGP Dated: D¥ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mahees Ashraf, Advocate
...... for information and necessary action.

oA
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%@g&?ﬁ@m.}fﬂ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of thec Advocates Act, 1961)
: * K %

NOTIFICATION

No: {46 ah Ses>.  JRGILP Dated:)£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Muzaffar Razak Magray
S/O Abdul Razak Magray
R/O Hariwatnoo Tangmarg, District Baramulla

vide Notification No.1282 of 2021/RG/LP Dated 16.11.2021 has been
declared as Absolute/Final.

By Order \/ W

e e~ :’},"L
(Mohammad Yasin Beigh)

%Begistraf\(Adm.)

No:' 55128 35 RGP Dated: 26 .09.2022 i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Muzaffar Razak Magray, Advocate
...... for information and necessary action.
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(#;/eglstlaar (Adm.)
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HIGH COURT OF JAMMUY & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:“«t@{i{ 5‘{% 20>">.  [RGILP Dated:>-£509.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Muzaffar Sajad Mir
S/O Gh Ali Mir
R/O Magam, Haftchanir, District Budgam

vide Notification No.703 of 2021/RG/LP Dated 19.07.2021 has been
declared as Absolute/Final.

9

/

rf/
By Order A
) » Y%
Mohammad Yasin Beigh)
egistrar‘L(Adm.)
ho
No: ‘ Q” L/ S RG/LP Dated: )Aé_.09.2022
Copy forwarded to the: -
1. Principa! District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Budgam.
3} CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Muzaffar Sajad Mir, Advocate
...... for information ard necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of tiie Advocates Act, 1961)
* K *

NOTIFICATION

(W< QA\L:.:\/L IRGILP Dated:)-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Naseeb Shafi Mir
S/O Mohammad Shafi Mir
R/O Wanihama Payeen, North (Hazratbal), District Srinagar

vide Notification No.1273 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order \ P

O x};\,}‘/\
Mohammad Yasin Belgh)
eglstraﬁ (Adm.)

No: 2 51UE—-SD_ RGP Dated: )L .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Asscociation, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Naseeb Shafi Mir, Advocate
...... for information and necessary action.
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Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

Uok oA N ey . /RGILP  Dated.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Younis Ganaie
S/O Gh Mohammad Ganaie
R/O Amshipora, Mir Mohalla, District Shopian

vide Notification No.1294 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order /m
-
Mohammad Yasin Belgh)
eglstra% dm.)
/

No: 272,]5 4~ £6  RGLP Dated: N 6 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohammad Younis Ganaie, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: /{/4 7 @j 7595 . IRGILP Dated:2£:09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Asim Bhat
S/O Mohd Aslam Bhat
R/O Sheikh Street Namlabal Pampore, District Pulwama

vide Notification No. 1296 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

' /
By Order ‘ W%@Q\‘-}/‘y/
- 2
(Mohammad Yasin Beigh)

q\)kegistrarb(Adm.)

)V
No: 33/& )~ €8~ RG/LP Dated: 2(-.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Asim Bhat, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok %

NOTIFICATION

No: / Q&‘é? @J L 022 |RGILP Dated:26:09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Masood Ahmad Bhat
S/O Sona Ullah Bhat
R/O Batergam, Radio Coloney, District Kupwara

vide Notification No0.1059 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order ,_ om @q/} G2

Mohammtad Yasin Beigh)
W Registray (Adm.)

No: 3316 G -4~ reip Dated:24-.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Councii of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for upicading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informaticn
- and also keeping record of the same. .
7. Mr. Masood Ahmad Bhat, Advocate
...... for information and necessary action.
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%iegistraﬁ (Adm.)>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: /4169 0”7 2022 - IRGILP Dated:24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Maroof Mohammad
S/0 Ali Mohammad
R/O Towheed Abad, Bemina, Srinagar

vide Notification No.1062 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

) _//,{
By Order ‘ iy i
- }l/
(Mohammad Yasin Beigh)
Qr;/Registrals(Adm.)
177
No: 33/ 7F- B/~ RG/ILP Dated: Q4-.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Maroof Mohammad, Advocate
...... for information and necessary action.

i

—
Registrzbr (Adm.
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gy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: /410 {ﬂ L 022 |IRGILP Dated:75.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohamad Yasin Rather
S/O Wahid Ahmad Rather
R/O Banamsar Sonwar, Srinagar

vide Notification No.1065 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order \/ o RN

(Mohammad Yasin Beigh)
CbVRegistm‘LiAdm.)

No: 33/ 8E - D3 -reiP Dated: £-09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohamad Yasin Rather, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /é//// &Z] o> 2. RGILP Dated:24-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nadeem Rafiq Reshi
S/O Mohmad Rafiq Reshi
R/O Hardutoru Reshi Pora, District Anantnag

vide Notification No0.1076 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order W ,g”’W 1
LA/ Y\ V\ ‘

(Mohaminad Yasin Beigh) |
CZ\/Registraﬁx(/Adm.) ‘

No: 3%/ @é/’ - 20 /- RG/LP Dated: 5/ é ..09.2022 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nadeem Rafiq Reshi, Advocate
...... for information and necessary action.

o A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [/ %7 Zp523.IRGILP Dated:2£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nazia Nazir
D/O Nazir Ahmad Khan
R/O Asham, Sofipora, Sumbal, District Bandipora

vide Notification No.1078 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/~inal.

By Order oA
m. v ) ;. .
(Mohammad Yasin Beigh)

C@Begistnr'ag:x(i\dm.)

No: 3D202 -0 9 - RG/LP Dated: 2£-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Asscciaticn, Bandipora.

S. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the officiali website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nazia Nazir, Advocate

...... for information and necessary action.
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Q{Egisu-;&rv(Adm.?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: /S35 fjf 2022 |RGILP Dated:2$.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Romey Nazir
D/O Nazir Ahmad Ganaie
R/O Alamgunj, Herman, District Shopian

vide Notification No.1102 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final. '

o \~—V\/
By Order . \\/%4

(Mohammad Yasin Beigh)

Megistraﬁf (Adm.)

s

No:J 5/,5 F2-Yo4.RGLP Dated: 2.4..09.2022

Copy forwarded to the: - '

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. '

4. President, District Bar Association, Shopian.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
5. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Romey Nazir, Advocate
...... for information and necessary action.

=

. % aalte
q&glstﬁar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /4/5 J72@,2)—* IRG/LP Dated:~6-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shazia Majeed
D/O Abdul Majeed Sheikh
R/O Rakhshalina, Tehsil B.K. Pora, District Budgam

vide Notification No.1581 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/Final.

By Order N%y’“’/
r)/’}/

(Mohaminad Yasin Beigh)

egistraL(Adm.)
!
I

No: DS/ -/ F- RG/LP Dated: 26-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam..
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shazia Majeed, Advocate
...... for information and necessary action.

ok

ge—gistrar (Adm.)2>"
qﬂr/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /Y/Y 9] 205> -IRGILP Dated:24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shayista Latief
D/O Mohd Latief

R/O Sikander Pora, Rainawari, Tehsil Khanyar, District Srinagar

vide Notification No.1592 of 2021/RG/LP Dated 18.12.2021 has been

declared as Absolute/Final.

By Order W;’;/j;’;/
- 2277
Mohammad Yasin Beigh)
E%/Registr r (Adm.)
~

No: 32D /8- S~ RGILP Dated: 26-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shayista Latief, Advocate
...... for information and necessary action.

oA

Registrar (Adm.)™
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINACAKR
(Excreising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /L)< %7’ 7525 . IRGILP Dated:¢-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 In favour of:

Ms. Saika Rasool
D/O Ghulam Rasool Langoo
R/G Drug Jan, Dalgate, Tehsil & District Srinagar

vide Notification No.1581 of 202i/RG/LP Dated 18.12.202! has been
declared as Absolute/Final.
By Order - ”Q\’;y\,/

al S
(Mohanimad Yasin Beigh)

%Registraq(Adm.)
n"

No: 33AXE — 33-RG/ILP Dated: 26-.08.2022

Copy ferwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
6. Incharge Chief Librarian, High Court Wing jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Saika Raseol, Advocate
...... for information and necessary action.

oA

.
_ M C\%A/
o 2
Reglstrg\r {Adm.)
A

LA




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 38 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /t//F /RG/ILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sanya Zehra
D/O Syed Abid Hussain
R/O Lal Bazar, Zari Mohalla, Srinagar

vide Notification No.1579 of 2021/RG/LP Dated 18.12.2021 has been

declared as Absolute/Final.

By Ord.er V %}/

ohammdd Yasin Belgh)
Reglstra\; (Adm.)

No: RO NG\ rerP  Dated: ) .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for pubiication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sanya Zehra, Advocaie
...... for information and necessary action.

i/gwi: ) ¥l

I
) /
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

NOTIFICATION

No: {417 ~L Ny ey RGP Dated2b.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Umar Bhat
S/O Mohd Shafi Bhat
R/O Katrasoo, Bonapora, Kulgam

vide Notification No.752 of 2021/RG/LP Dated 12.08.2021 has been

declared as Absolute/Final.

By Order V W\/C\"V\;
y ' 0

7 )
(Mohammad Yasin Beigh)
‘b?RegistrawAdm.)
No 2O - Hﬂ RG/LP Dated: 2-(~.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Umar Bhat, Advocate
...... for information and necessary action.

ok
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\/‘ cho\ Sl

glstra\q r (Adm. )




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exer\cising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [4[% 2k Y e>™> . JRGILP Dated£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aaqib Rashid
S/O Abdul Rashid Dar
R/O Chewa Safapora, Pethpora, Sumbal Sonwari, District Bandipora

vide Notification No0.986 of 2021/RG/LP Dated 14.09.2021 has been declared

as Absolute/Final.

By Order W
- )2
‘al\%/l/i){ham ad Yasin Beigh)
/egistraﬁvg/Adm.)

No:23286 S f RGP Dated: D [.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aaqib Rashid, Advocate
...... for information and necessary action.

ok

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Xxercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: {W\ 9 ,,JD .o | JRGILP Dated:)£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Asif Iqbal Shayiq
S/0 Fatah Mohamad Shayig
R/O Villagam, Kupwara, J& K, Shaheenpora, District Kupwara

vide Notification No0.998 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order \/d/_' W
hamnu Yasin Beigh)

eglstral’qmﬁxdm J)
No: 23D S7—¢ é Q“_RG/LP Dated: g_éog 2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/‘%rmagar for information
~ and also keeping record of the same.
7. Mr. Asif Igbal Shayiy, Advocate
...... for information and necessary action.

o~

%ﬁ/;)gmtrﬁ‘ {Adm.)
)7/’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: Uy ohy Yoo, /RGP Dated24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sumeera Majid
D/O Abdul Majid Bhat
R/O Alamdar Colony, Chadoora, Budgam

vide Notification No.491 of 20620/RG/LP Dated 10.12.2020 has been

declared as Absolute/Final.

By Order \/W%;‘v

- 3>
Mohammad Yasin Beigh)
&/Registra‘miAdm.)

No: 222 h5—~T7] RGP Dated:)f .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sumeera Majid, Advocaie

....... for information and necessary action.

Registrar (Adm.)”

Ny




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [4>.) !% >.eN"2.  JRGILP  Dated)-£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tawkeer Hussain Dar
S/O Mohd Akbar Dar

R/O House No.226, Gulshan Qasmi, Drugmulla, District Kupwara

vide Notification No.1{46 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order - W

Moham ad Yasin Belgh)

Reglstr%m/(Adm.)
No:Z2ANT7) 7% . RGP Dated: )£ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Tawkeer Hussain Dar, Advocate

...... for information and necessary action.

C27;liegls\v‘:m‘n )

Ny

/”"/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: 1432 el S en> . ReiP Dated-£09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Tasawur Sadaf
D/O Gh. Mohammad Rather
R/O Garoora, New Colony Garoora, District Bandipora

vide Notification No.1149 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order V w{//ﬁ@-};}/

- bad
(Mohamiiiad Yasin Beigh)

C%,Registrag (Adm.)
Vi~

No: 22219 ~——% «6 RG/LP Dated: Q. .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora,
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tasawur Sadaf, Advocate
...... for information and necessary action.

o

g
Registrar (Adm.)

I
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HIGH COURT OF JAMMYU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: l~n= <l > .~~~  |RG/LP Dated:.".09.2022

Provisional admissi‘on as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Tehreem Bashir
D/O Bashir Ahmad Pahleoo
R/O Chandpora Harwan, Srinagar

vide Notification No.1341 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order \/,WW

. 720
ohammad Yasin Beigh)
Registra&(Adm.}
R \ 3 s - ’1/’

No:~ .~ > — 7" RG/LP Dated: 2 .09.2022

Copy forwarded to the: - ' |

1. Priricipal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Associatior, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tehreem Bashir, Advocate
...... for information and necessary action.

o

) , 24
%l/eglstriar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %k

NOTIFICATION

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Tanveer Ahmad Bhat
S/O Ab Ahad Bhat
R/O Ajas Waza Mohalla ‘B’, District Bandipora

vide Notification No.1336 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order A~ =

(Mohammad Yasin Beigh)

%Reglstrax; (Adm.)

s

No:- [ - *: RGAP Dated: { .09.2022
Copy forwarded to the: -

Principai District and Sessions Judge, Bandipora.

Secretary, Bar Council of india, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Bandipora.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Myr. Tanveer Ahmad Bhat, Advocate

...... for information and necessary action.

W N~

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* K

NOTIFICATION

No: (L) € 0~J{\ > oS /RGILP  Dated) £09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Yasmeen Shiraz
D/0O Shiraz Ahmad Hafiz

R/0 Kha Bazar, Janglatmandi, District Anantnag

vide Notification No.1329 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order \ o W ‘

—- " L}m{f?ﬁ
(Mohammad Yasin Beigh)

C@Registra& fédm.)

No: X260 ] .| RGP Dated:2(.09.2022

Copy forwarded to the: -

1.
2.
3.

ok

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Yasmeen Shiraz, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

LLD G @!éib\) /IRGILP Dated:)-(09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zia Ud Din Yousuf
S/O Mohd Yousuf Mir
R/O Syed Pora Hamchi Hazratbal, Srinagar North, Srinagar

vide Notification No0.1366 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.

~ (’2/2//
By Order \ LA
ohammad Yasin Beigh)
Registrar (Adm.)
n
No: 22\ D | ReLP Dated: D.(5.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Zia Ud Din Yousuf , Advocate
...... for information and necessary action.

o
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IR/
ngtI‘ﬁll Adm) 2
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HIGH COURT OF JAMMU] & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 1\ &% 260D /RGILP Dated:)é.og.zazz

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zahid Ul Islam
S/O Mohd Sidiq Ganai
R/O Charar I Sharief, 5arband, District Budgam

vide Notification No.1364 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.

By Order W%V

(Mohanmimad Yasin Beigh)
Megistrﬁ‘r/(Adm.)
No: 552D 7] —%L%_RG/LP Dated: )_(4.09.2022 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue ¢f

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uplcading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatior
. and aiso keeping record of the same.
7. Mr. Zahid Ul Islam, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

P / - o e ~
No:/ (> '~ 7t > . 2 |RG/LP Dated: '.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Insha Younus
D/O Mohd Younus Tak

R/0O Batpora Shopian, Aram Mohalla, Near Boys Higher Secondary School
District Shopian.

vide Notification No.1030 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order \/me}/

70 : . o\
Mohammad Yasin Beigh)
Registray (Adm.)

No:. __. _ = ' RGAP Dated: [ .09.2022

A

Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue ¢f
Government Gazeite.

President, District Bar Association, Shopian.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for intormation
' and also keeping record of the same.

7. Ms. Insha Younus, Advocate

...... for information and necessary action.

W N -

o b

‘;/ !

%iegnstx/"ar (Adm.)
i
\

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: |42 0"('/3 2.22- |RGILP Dated:2-£09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ishtiyaqg Ahmad Mir
S/O Gh Muhammad Mir
R/O Laway Pora Bandipora Gulshan Mohalla, District Bandipora

vide Notification No0.1032 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

|

By Ord %&W
y Order . &/W)’V\Q
' (&}\%I/i)(hammad Yasin Beigh) \

egistra‘x (Adm.)

No: 222U T_.S2. RGP Dated: 245.09.2022 v
Copy forwarded to the: -

e

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ishtiyaq Ahmad Mir, Advocate
...... for information and necessary action.

ok

o~ /;/ " B\
\/MW
ey LA
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: '~ =27 — |RGILP Date‘d:l\*f'/fi‘.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Iqra Manzoor
D/O Manzoor Ahmad Ganie
R/O Hakura Badsgam, Manzgam, Dooru, District Anantnag

vide Notification No0.1036 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

[y

. -
By Order ‘ MR W
23
el A
ohammad Yasin Belgh)
eglstral‘&(Adm .
No: = > <~ _/ : RG/LP Dated: .. .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Iqra Manzoor, Advocate
...... for information and necessary action.

ok

\//‘ e Ca\tad

Re istrar (Adm. )
ooty
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HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAT
(Exercising powers of Bar Council under Section 58 of the Advacates Act, 1961)
% % %

NOTIFICATION

No: (/32 ] 7022 IRGILP Dated:€.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Mushtaq Ahmad Sheikhb

S/O Ab Ahad Sheikh

R/O Tral Bala Near HDFC Bank Branch, Exchange Road Tral Bala, District
Pulwama

vide Notification No.1050 of 2021/RG/LP  Dated 14.09.2021 has been

declared as Absolute/Final.

2
By Order \\/,@‘v w

(I\siohammdd Yasin Beigh)

TR egisir zﬁa (Adm.)
No: D2 362- 69 - RGP Dated: Rb- .08.2022 N

Copy forwarded to the: -

Frircipal District and Segsions Judge, Pulwama.

Secretary, Bar Council of India, New Delhi.

iManager, Government Press, Srinagar for publication in the next issue of
Gevernment Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts High Court of J&K and Ladakh, Srlndgai for uploadmg on
the official website.

Incharge Chief Librarian, High Court Wing Jarmmu/Srinagar for information
and also keeping record of the same.

7. . Mr. Mushtaq Atead Sheikh, Advocats

. for information and necessary action.

e

- /w(:/f‘:'/ cf%(ﬁ/
. — v

’%egistr@ (Adin.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: /()33 ”;57 2022 - IRG/ILP Dated:25.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aamir Hussain Bhat
S/O Zahoor Ahmad Bhat
R/O Vizer Wagoora, Najar Mohalla Vizer, District Baramulla

vide Notification No0.995 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order \ e Wy/
i

(Mohammad Yasin Beigh)

%Reglstrzﬂi(édm.)

No: DD 370 - FF — RGP Dated: 2(..09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aamir Hussain Bhat, Advocate
...... for information and necessary action.

o~

— -
ggeglstrar (Adm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [{/ 3¢ %{7 J 0> 9 IRGILP Dated:2£.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Aasia Hassan

D/O Gh. Hassan Mir

R/O Rawathpora, Kralpora, District, Kupwara.
A/P House No.11, Hamza Colony, Bemina, Srinagar

vide Notification N0.997 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

f
By Order W

ohammad Yasin Beigh)
%eglstrai (Adm.)

No: D 33F8 - £)S—RG/ILP Dated: £ -.09.2022
Copy forwarded to the: -

1.
2.
3.

o A

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Aasia Hassan, Advocate
...... for information and necessary action.

>
VNV%F >
eglst Adm.) |
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: /‘{//5{ @(7’ A©2 2 * IRGILP Dated:26.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Abrar Yousuf Dar
S/O Mohd Yousuf Dar
R/O Ashmuji Kapora, Tehsil Kulgam, District Kulgam

vide Notification No. 491 of 2021/RG/LP Dated 29.03.2021 has been

eclared as Absolute/Final.

By Order _ | v A
Mohammad Yasin Beigh)

| egistra&(fdm.)
No: 533586 -93 ~RG/LP Dated: 2.£-.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abrar Yousuf Dar, Advocate
...... for information and necessary action.

o~

. vital
C/g/ejgistrflr (Adm.) >
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HICGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Sectivn 58 of the Advocates Act, 1961)
* * k

NOTIFICATION

No: /U3 6 f/ L2022 — IRG/ILP Dated:26-09.2022

Frovisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Suhail Sheikh

S/O Gh Mohd Sheikh

R/0 Badran, Khal Bagh, Magam, District Budgam

vide Notification INo6.547 of 2021/RG/LP Dated 31.03.2021 has been declared

as Absolute/FinaI.

By Order . @\/\%Cﬁ
(Mohammad Yasin Beigh)

h Registrar (Adm.)

N°-'3 33 95’ - %2 - RG/LP Dated: ) £-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Districi Bar Association, Budgam.
CFC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official websile.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. My. Mohammad Suhaif Sheikh, Advecate
...... for information and necessary action.

- k/“’m -

Registrar (Adm.)
2y
ins
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /37 97 2032 - IRGILP Dated:26.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Khalid Qureshi
S/O Fayaz Ahmad Quresli
R/O Ghalib Abad, Lare Ne.2, Tehsil Shalteng, District Srinagar

vide Notification No.473 of 2021/RG/LP Dated 05.06.2021 has been

declared as Absolute/Final.

By Order

e
Mohammad Yasin Beigh)
%K/Registmx; (Adm.)

v

No: 220403 - {0 - RGALP Dated: 2£..09.2022
Copy forwarded to the: -

1. Prircipal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uplcading on
the cfficial website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. iKhalid Qureshi, Advocate
...... for information and necessary action.

ok

ﬁ. ' i 2
@gnstmr (Adm.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

NOTIFICATION

No: /(739 {(7 LoD 2 IRGILP Dated:24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Hamza Ashraf

D/O Mohd Ashraf Wani

R/O Panzgam Herpora, Tehsil Awantipora, District Pulwama
A/P Pehroo, Iqgbal Abad, Tehsil & District Anantnag

vide Notification No.743 of 2021/RG/LP Dated 12.08.2021 has been

declared as Absolute/Final.

\ ~ TR v
By Order A =

(T\Zohammad Yasin Beigh)
?w,Registrai(Adm.)
No: 5L/ /! — /8- RGP Dated: Q£ -.09.2022 ”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Hamza Ashraf, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: M/ﬁ? ”/7 0522 IRGILP Dated:26.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rameez Shaheen
S/O Ahmadulla Najar
R/O Waghama, Bijbehara, Bunpora, Anantnag

vide Notification No.734 of 2019/RG/LP Dated 19.09.2019 has been

declared as Absolute/Final.

By Order §

Vﬁegistra&(/Adm.)
No: 33U/ 9 -DA_RGLP Dated: 9 £..09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rameez Shaheen, Advocate
...... for information and necessary action.

i
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HIGH COURT OF JAMIMU & WASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

r ’i/ Jo2 > - |RGILP Dated:2£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Huma Bashir

D/O Bashir Ahmad

R/O H.No.27, Nowpora, Chadoora, Budgam
A/P Humhama Heights H.No.41, L-4, Budgam

vide Notification No.1565 of 2018/RG/LP Dated 03.03.2018 has been
declared as Absolute/Final.

By Order | A w«* DA

%\gillammad Yasin Bewh)
eglstraQAdm.)

No:o3 Y 2T -3 4-Re/LP Dated: 26.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazeite.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uplcading on
the official websile.

6. Iricharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Huma Bashir, Advocate

...... for information and necessary action.

/\@ﬂ/
\
Regh\(\'/ém
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

vl ‘i/f J02 ) -IRGILP Dated:24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aijaz Ahmad Wani
S/0 Ab Khlig Wani
R/O Charar-I-Sharief Trajibal, District Budgam

vide Notification No.413 of 2020/RG/LP Dated 09.12.2020 has been

declared as Absolute/Final.

yreer m_\/‘w“y oA
Mohammad Yasin Beigh)
g%}Beglstrﬁ (Adm.)
No: D38/ 35 (%2 RG/LP Dated: 28-.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Associaticn, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aijaz Ahmad Wani, Advocate
...... for information and necessary action.

o b

o “/;\ N
@egnstrgl (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: /4 &2 05/ 952 9 IRGILP Dated:26-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Irshad Ahmad Teli
S/0 Ali Mchammad Teli
R/O Firdous Abad Batmaloo, Srinagar

vide Notification No0.439 of 2020/RG/LP Dated 09.12.2020 has been

declared as Absolute/Final.

By Order W
@v’“ Oﬁ

hammad Yasin Belgh)
eglstram}' (Adm.)

No: 35U/ /3 - S0-RGILP Dated:.24..09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K high Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Irshad Ahmad Teli, Advocate
...... for information and necessary action.
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%%ISUYI‘ (Adm. )




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

No: / Z/ 43 ”’27 9029 - IRGILP Dated:2£-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Muzaffar Ahmad Khan
S/O Sabdar Ali Khan
R/O Baghat Colony, Karewa Rampora, Tehsil Mattan, District Anantnag

vide Notification No.464 of 2020/RG/LP Dated 10.12.2020 has been

declared as Absolute/Final.

By Order AT |
%&/glammad Yasin Beigh)

egistrawdm.)
No: 9305/~ 5§- RGP Dated:26- .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Muzaffar Ahmad Khan, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAK

(Exercising powers of Bar Council uader $ection 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: /Qé/é %7 2622 -IRGILP Dated:26-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rafia Majeed
D/O Abdul Majeed Malik
R/O Brane Nishat, Teksil Khanyar, District Srinagar

vide Notification No.1593 of 2021/RG/LP Dated 18.12.2021 has been

declared as Absolute/Final.

By Order

m. e i
Mohammad Yasin Beigh)
té/Reglstrai (Adm.)

No: 35059 écg'R(‘/LF’ Dated: 2.£~09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publicatior: in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Rafia Majeed, Advocate
...... for information and necessary action.

il

Un%mr (Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* & k

NOTIFICATION

No: / QZ/S @{/ 2051 - IRG/ILP Dated:)5-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Fehmida Akhtar

D/O Ghulam Nabi Dar

R/0O Mohalla Banpora, Logripora, Aishmuqgam, Tehsil Pahalgam, District
Anantnag

vide Notification No. 1479 of 2021/RG/LP Dated 16.12.2021 has been

declared as Absolute/Final.

\

By Order \ Ve lial b2l
“ -
o \1//‘ l' ’
(Mohanrmmad Yasin Beigh)
ﬁRegistraﬁy(Adm.)
= , v
No: 2D b b7 - 71 - RGILP  Dated: L -.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and lLLadakh, Srinagar for uploading on

the official website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Fehmida Akhtayr, Advocate
...... for information and necessary action.

. me
Registrar (Adm.)
97/ Qq/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: //% 05 @“(7 Lo - IRG/ILP Dated:25.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Amir Amin Kanue
S/O Mohd Amin Kanue
R/O Hardu Dehruna, Kanuepora, Tehsil Dooru, District Anantnag

vide Notification No.1454 of 2021/RG/LP Dated 16.12.2021 has been

declared as Absolute/Final.

/) .
(Mohammad Yasin Beigh)
C@R’egistrir (Adm.)
v

3
By Order ‘ N\%“\;&/

No: 339 7S~ &2 - RGILP Dated:54-.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Amir Amin Kanue, Advocate

...... for information and necessary action.

ﬁz:gistﬁar (Adm.)

%/ pv e



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: /4 ¢/ 7 "67 LoD IRGILP Dated:24.09.2022
Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Divyanshu Malhotra
S/O Suneel Malhotra
R/O H.No.403, Bharat Nagar behind J&K Bank, Jammu

vide Notification No.1124 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order . o«f‘ ﬂ/

Mohammad Yasm Beigh)
1;/Reglstr§V(Adm.)

No: D3y 83 -90 RGLP Dated:5-.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

- Government Gazette.
President, J&K High Court Bar Association,Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Divyanshu Malhotra, Advocate
...... for information and necessary action.

ok

ﬁR/eglstrﬁr (Adm. )

’VV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: (/¢4 ’7 £02> -IRGILP Dated:25,09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Azrah Aziz
D/OAbdul Aziz Sofi
R/O Lachmanpora, Batamaloo, Srinagar

vide Notification No.1458 of 2021/RG/LP Dated 16.12.2021 has been

declared as Absolute/Final.

By Order \ WJ;»/D/ A

— >
gzl/i;hammad Yasin Beigh)

egistrﬁr (Adm.)
No: 33U 9/ - F9-Renp Dated:-2.5..09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Azrah Aziz, Advocate
...... for information and necessary action.

ok




2-3)

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /U G "(70 Do) 2-/RGILP Dated:2£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abid Ali Wani
S/O Ali Mohd Wani
R/O Bidder Hayatpora, Harkar Mohalla, Kokernag, District Anantnag

vide Notification No.1264 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order o /V%(@;ﬁ/
%l\g;lammad Yasin Beigh)
eglstra&)(/Adm.)
No: 23U 99 -S4 RGILP Dated:2.£..09.2022 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abid Ali Wani, Advocate
...... for information and necessary action.

\ S

Cz;eglstké@\m )

A/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /&S0 % 2022 -IRGILP Dated:2¢09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aaqib Fayaz
S/O Fayaz Ahmad Ganai
R/0O Okey, Ganai Mohalla, District Kulgam

vide Notification No.1250 of 2021/RG/LP Dated 16.11.2021 has been
declared as Absolute/Final.

. or
ohammad Yasin Beigh)
egistrwAdm.)
No: 33507 - /Y. RG/LP Dated: 26-.09.2022
Copy forwarded to the: -

By Order \ - AN

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. -
7. Mr. Aaqib Fayaz, Advocate
...... for information and necessary action.

— - 1 W/ﬂﬁ‘\//
stra
A4

o e

Registrar (Adm.)

Y%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /457 %}/ 200 ) -/RGILP Dated:24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Akeela Akram

D/O Mohamad Ak .ram Mir

R/O Janbazpora Bla, Mir Mohalla, District Baramulla
A/P Near Jehlum Stadium Janbazpora, Baramulla

vide Notification No.1254 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order . K/\ w%g’ﬂ»ﬁ/

ohammad Yasin Beigh)
'Qegistrir (Adm.)

)

No: D38 /S- 22 - RGP Dated: ) 6.09.2022
Copy forwarded to the: - ‘

1. Principal District and Sessions Judge, Baramuila.
. Secretary, Bar Councit of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Disirict Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Akeela Akram, Advocate
...... for information and necessary action.

o

J

\\/ﬁ%ﬁﬁw

m ) -
egistrar (Adm.)

M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: (&2 f//Zezlv /IRGILP Dated:26-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Shah Sumeerah Farooq
D/O Farooq Ahmad Shah
R/O Peer Mohalla Pandach, District Ganderbal

vide Notification No.1109 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order \/Q\ﬁ /;/G\@}//

(Mohammad Yasin Beigh)
ﬁReglstrV; (Adm.)

No: 3382Y -3/~ RGLP Dated:Df-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shah Sumeerah Farooq, Advocate
...... for information and necessary action.

o b

/; 0%1\/

é}(/gm&kar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
*x % *

NOTIFICATION

No: / QSB %7 20929 IRG/ILP Dated:24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Saba Mushtaq
D/O Mushtaq Ahmad Malik
R/O Village Khawjabagh Fathepora, Tehsil & District Baramulla

vide Notification No.1604 of 2021/RG/LP Dated 18.12.2021 has been

declared as Absolute/Final.

By Order \/ C’i;%//
7 )/ /\

(Mohammad Yasin Beigh) '
O@Registratg (Adm.)
1

No: 33C 32 —3 9-RG/LP Dated: 26-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla..
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '
7. Ms. Saba Mushtaq, Advocate
...... for information and necessary action.

Rggistrg;r (Adm.)

ok

2

1/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 14 S Y ﬁv{) Do)> - /RGILP Dated.5.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Sabreen Sayeed
D/O Mohammad Sayeed Pathan
R/O Ahtishampora, Boniyar, Khan Mohalla, District Baramulla

vide Notification No.1590 of 2021/RG/LP Dated 18.12.2021 has been

declared as Absolute/Final.

By Order \‘\/‘ @%E;//

Mohammad Yasin Beighj
egistrar (Adm.)

No: 22U UG rewp Dated: )4 09.2022

Copy forwarded to the: -

1.
2.
3.

o s

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sabreen Sayeed, Advocate
...... for information and necessary action.

N
g;gistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAI
(Exercising powers of Bar Ununcil under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: [UST a& S a2, IRGILP Dated:}éog.ZOZZ

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Nadiya Jan
D/O Abdul Gani Wani
R/O Wargund Qazi Gund, Tehsil Duru, District Anantnag

vide Notification No.1527 of 2021/RG/LP Dated 17.12.2021 has been

declared as Absolute/Final.

7
By Order oAl
— - ESAN
Mohammad Yasin Beigh)
egistra&(Adm.)
A~

No: 3XSUT— $X RGLP Dated: Df,.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Dstrict Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Nadiya Jan, Advocate
...... for information and necessary action.

ok

)

A _

— -
i{/%;ii)t:{r (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: LY S "”&lcs/l /RGILP Dated:)409.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: i

Mr. Malik Faheem Rasheed
S/O Abdul Rasheed Malik |
R/O Nadoora Dooru Shahbad, Tehsil Dooru, District Anantnag

vide Notification No.1511 of 2021/RG/LP Dated 16.12.2021 has been

declared as Absolute/Final.

By Order o r}/\) GC;\ A
(Mohammad Yasin Beigh)
O[>7Reglstral&(ﬁdm.)
No:"3XC Cly_ b6 renp Dated:a;_lé.OQ.ZOZZ

Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Malik Falieem Rasheed, Advocate

...... for information and necessary action.

WN -

ok

Re ar (Adm.
G gistrar ( )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: {4C7/ A Des>) — [RGILP  Dated:s.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Peer Hanan Shafiq
S/O Peer Shafiq Ahmad
R/O Prannbawan, Mattan, Anantnag

vide Notification No.1529 of 2021/RG/LP Dated 17.12.2021 has been

declared as Absolute/Final.

By Order | W};/))\g(‘\ 2

-
Mohammad Yasin Beigh)
ébVRegistraI%E(\jl&/dm.)
No: 2R G 4 //é7 RG/LP Dated: Df,.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Peer Hanan Shafiq, Advocate
...... for information and necessary action.

i

\ \f”,/ R,
’ \ > ccf(‘ﬁ/\/
Eegistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: IMS%@% N N> /RG/ILP  Dated:25.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Saqib Mushtaq Khan
S/O Mushtaq Ahmad Khan
R/O Mirza Kamil, Sahib Chowk, Hawal, Srinagar

vide Notification No.1582 of 2021/RG/LP Dated 18.12.2021 has been
declared as Absolute/Final.
By Order m Ve
— A0
Mohammad Yasin Beigh)
egistragﬁ(;&dm.)

No: _2_355%,79 RG/LP Dated: - .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Saqib Mushtaq Khan, Advocate
...... for information and necessary action.

S
ée istrKiAdm.) |

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: / s 9 % 2022 |RGILP Dated:>1.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Saleem

S/O Mohd Hussain

R/O Thera Topa, Mendhar, District Poonch
A/P Ward No.2, Mohalia Kamsar, City Poonch

vide Notification No0.875 Dated 19.08.2017 has been declared as
Absolute/Final.

By Order — -
! " \/W P Ealda
ohammad Yasin Beigh)
Registrzkr (Adm.)
n/

No: 3S86- 9  RGAP Dated:.27 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Saleem, Advocate
...... for information and necessary action.

o b

R w%wv
ﬁégistrar (Adm.)

v/

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: /%60 &} 2222 |RGILP Dated:27.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohmad Rafeeq Dar
S/O Mohmad Yousf Dar
R/O Watal Bagh, Tehsil Lar, District Ganderbal

vide Notification No.483 of 2021/RG/LP Dated 07.06.2021 has been

declared as Absolute/Final.

By Order s AT
y L o750
(%/Iyi)lhammad Yasin Beigh)
/

egistrarh&'&dm.)

No: 3594 03 RGLP Dated: ] .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohmad Rafeeq Dar, Advocate
...... for information and necessary action.

ok

\\\_// WW/

RegistFar (Adm.)
egistrar (Adm.
four
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: /76/ 65 2022~ |RGILP Dated:2.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Aiman Mushtaq
D/O Mushtaq Ahmad Zargar
R/O Budshah Nagar, Natipora, Tehsil Chanapora, District Srinagar

vide Notification No.441 of 2021/RG/LP Dated 05.06.2021 has been

declared as Absolute/Final.

By Order ‘\/ " u%ﬁfw

(ﬁgﬁammad Yasin Beigh)
%Registrag‘ (Adm.)

e

No: 33600 —/)  RGLP Dated: <7 .09.2022
Copy forwarded to the: -

1.
2.
3.

4,
S)

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Aiman Mushtaq, Advocate
...... for information and necessary action.

}

Registrar (Adm.)
%/g S (

)/‘//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: "Y£2 6&( 2po IRG/LP Dated:.2,209.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of;

Ms. Mehvish Mushtaq
D/O Mushtaq Ahmad Thakur
R/O Lasjan, Tehsil Pantha Chowk, District Srinagar

vide Notification No0.489 of 2021/RG/LP Dated = 07.06.2021 has been

declared as Absolute/Final.

No: 52610 -/ / RG/LP Dated: 27 .09.2022

By Order E\/‘Wx%\\v@\ VA

- -
%glammad Yasin Beigh)

egistrfr (Adm.)
o

Copy forwarded to the: -

1.
2.
3.

ok

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Mehvish Mushtaq, Advocate
...... for information and necessary action.

o

T '
;‘}/egistrar (Adm.)
b

M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /¢63 OC( X022  |RGILP Dated-27.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nighat Rashid
D/O Ab. Rashid Shah
R/O Pandach, Peer Mohalla, Tehsil & District Ganderbal

vide Notification No.756 of 2021/RG/LP Dated 12.08.2021 has been

declared as Absolute/Final.

By Order _ %‘\@/

(Mohammad Yasm Beigh)
QD}Reglstra*r (Adm.)

No: 33620 07 RGIP Dated: JZ_.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Nighat Rashid, Advocate
...... for information and necessary action.

o &

TN

gistrar (Adm.)
Cfm/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: /44U @Z 2022~ |RGILP Dated;27.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Arjun Singh Salaria
S/0O Ramesh Chander
R/O H.No.297, VikramNagar, Rehari Colony, Jammu

vide Notification No. 999 Dated 09.01.2020 has been declared as
Absolute/Final.

By Order

hammad Yasin Beigh)
| eglstra{ (Adm.)
No: 538267-3C  RGAP Dated: <07.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Arjun Singh Salaria, Advocate

...... for information and necessary action.

]

ran i \\/
(z'%{/egistrqr (Adm.)
i v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %k

NOTIFICATION

No: 765 %@M}” IRGILP Dated:.77.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shafayat Ramzan
S/O Mohammad Ramzan
R/O Tawheed Abad, Methan, Natipora Chanapora, Srinagar

vide Notification No.1107 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

A

By Order . o~ V-f S \3/)/
Mohammad Yasin Beigh)
Registrar (Adm.)
\;\1’7/
No: 33636 "Y2  Rewp Dated: 07 .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shafayat Ramzan, Advocate
...... for information and necessary action.

oA

N A

-
Registrﬁlr (Adm.)

] ,
”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /86 G 2022- peib Dated:2 709.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Umar Ashraf
S/O Mohd Ashraf Wani
R/O Samboora, Pampore, District Pulwama

vide Notification No.1153 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order | - AN
Mohammad Yasin Beigh)
/Registraiﬂ(Adm.)

No: 23840 =T/ Renp Dated:2F.09.2022

Copy forwarded to the: N

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Umar Ashraf, Advocate
...... for information and necessary action.

ok

o -
quegistr@:LAdm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

(¢ 7 ‘L/ 22> IRGILP Dated:27.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tajamul Mubarak
S/O Mohammad Mubarak Parray
R/O Sonigam, District Kulgam

vide Notification No.1145 of 2021/RG/LP Dated 14.089.2621 has been

declared as Absolute/Final.

By Order \ﬂ/’w m\)ﬂ/

hamma Yasin Beigh)
Registrar, (Adm.)

35659~ 4 RGLP Dated: 27 .09.2022 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record cf the same.
7. Mr. Tajamul Mubarak, Advocate
...... for information and necessary action.

,_\,»-3* 5oy AL

%Iﬁaglst ar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% &

NOTIFICATION

No: 446 (5//7 Sl IRG/LP Dated: 2Z.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Javed Khalid

S/0 Khalid Hussain

R/0 Viil.Potha Teh.Surankote, Disrict Poonch
A/P Narwal Raheem Nagar, Jammu

vide Notification No.1005 of 2017/RG/LP Dated 15.02.2017 has been

declared as Absolute/Final.

By Order . \/‘Ww;y AN

(Mohammad Yasin Beigh)
c\P)/Registra\ (Adm.)
4 /)/.,

No: 33 ¢ 677 ~ ; by RG/LP Dated: -27.09.2022
Copy forwarded to the: -

Principal District and Sassions Judge, Poonch.

Secretary, Bar Council of india, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Javed Khalid, Advocate

...... for information and necessary action.

WN -

o s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: \1(B 04{\ 7 en IRGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Arif Ahmad Turey
S/O Abdul Hamid Turey
R/O hergam near Bazar Masjid, Jan Mohalla, District Shopian

vide Notification No. 1522 Dated 02.03.2018 has been declared as
Absolute/Final.

By Order _ \I/W\Wﬁ//

Mdham ad Yasin Beigh)
Registrax (Adm.)
A%
No: 33635>82 - RG/LP Dated: 3%..09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Arif Ahmad Turey, Advocate
...... for information and necessary action.

o

-~ :
\/“v - yr}//
- oaa
Registrar (Adm.)

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No:__IM69 el 2eny IRGILP Dated:  .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rizwan Habeeb
S/O Habeeb Ullah Bhat
R/O Addijan Devsar, Nai Basti, Tehsil & District Kulgam

vide Notification No. 1589 Dated 05.03.2018 has been declared as
Absolute/Final.

o

By Order \ Q\,:;\“’:\ \g@\ WA

el \
Mohammad Yasin Beigh)
), Registrax (Adm.)

v
No: 32/402-Y9e RGP Dated:__.09.2022 |
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rizwan Habeeb, Advocate
...... for information and necessary action.

A o
" \\/WQ\ \

Registrar (Adm.)

%/ n”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K

NOTIFICATION

No: \MT- c,.% ~ .~1/RG/LP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Naveed Nisar Thoker
S/O Nisar Ahmad Thoker
R/O Awaneera, Zainpora, Nadapora, District Shopian

vide Notification No. 859 Dated 17.10.2018 has been declared as
Absolute/Final.

By Order k/ Mwy

(Mohammad Yasin Beigh)
?;/Reglstraa(fdm.)

No: 22373c|-08 — RG/LP Dated: D3 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Naveed Nisar Thoker, Advocate
...... for information and necessary action.
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— \\_/ 4\5‘/
» hl}/eglstrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: \ k\ :H ai\—~ 2 2 /RG/LP Dated: .09.2022
Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sheikh Jahangir Akbar
S/O Sheikh Mohmad Akbar
R/O Wadoora Payeen, Posh Bagh, Sopore, Baramulla

vide Notification No. 871 Dated 17.10.2018 has been declared as
Absolute/Final.

]
By Order ‘1 m)//
y £ u > UQ\

&j;glammad Yasin Beigh)
egistraﬁ (Adm.)
9,

“h
No: {3~ [ RG/LP Dated:33 .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sheikh Jahangir Akbar, Advocate
...... for information and necessary action.

o &
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3 AS - Iny -
) X\/ ’ m
cﬁi{egistrir (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: |43 &—Q\»ML"LJRGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sabzar Ahmad Dar
S/O Mohamad Ibrahim Dar
R/O Kujar, Tantray Mohalla, Frisal, Kulgam-192232

vide Notification No. 1203 Dated 17.11.2018 has been declared as
Absolute/Final.

By Order

%Rhammad Yasin Belgh)
eglstraiw(Adm.)
L/

No: 11}\% —78 7~ RG/LP Dated: D3 .09.2022
Copy forwarded to the: -

. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sabzar Ahmad Dar, Advocate
...... for infermation and necessary action.

o~

\ ﬁ”’/

Reglstrar (Adm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No:_ 14342 el m.~~ /RGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shaziya Bashir

D/O Bashir Ahmad Karam

R/O Habba Kadal, Kaka Road Nai Sarak, Srinagar

A/P Madina Colony Bemina near Hyder Masjid, Srinagar

vide Notification No. 799 Dated 20.09.2019 has been declared as
Absolute/Final.

By Order \ s
6 ohammad Yasin Beigh)

] egistrﬂAdm.)

No: 22324~ 22  RG/P Dated:2% .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shaziya Bashir, Advocate
...... for information and necessary action.

oA

,l;;gistrar (Adm.) i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: \Hquqﬁl ~eno  /RG/LP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jaffer Hussain Shah
S/O Mushtaq Hussain Shah
R/O Village Marhote BPO Hari, Tehsil Surankote, District Poonch

vide Notification No. 980 Dated 09.01.2020 has been declared as
Absolute/Final.

Y

By Order e e\ RS-Say
ohammad Yasin Beigh)
/ ‘egistrg?r (Adm.)
\
™~
No: 223134-"1  RG/LP Dated: 2 .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Jaffer Hussain Shah, Advocate
...... for information and necessary action.

o

. \\/‘&W%YW
Registrar (Adm.)
B\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: \\‘\%SR\\ s+ 223 IRG/LP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Inayat Hussain
S/O Farooq Ahmad Lone
R/O Meerak Abad, Zeal Lane, Shalimar, Tehsil North, District Srinagar

vide Notification No0.464 of 2021/RG/LP Dated 05.06.2021 has been

declared as Absolute/Final.

By Order \\/,w %V
— -

(Mohammad Yasin Beigh)

Megistﬁr (Adm.)
-

No: 22 3A42-M9q RGLP Dated: X3.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Inayat Hussain, Advocate

...... for information and necessary action.

~

%/R/Z{giség?;(/Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: | 47¢ cf><~~ /RGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Arif Nazir Labroo
S/O Nazir Ahmad Labroo
R/O New Colony Lal Bazar, Tehsil Eidgah, District Srinagar

vide Notification No.443 of 2021/RG/LP Dated 05.06.2021 has been

declared as Absolute/Final.

By Order - - AP

L

&X;;hammad Yasin Beigh)
egistr;t):fAdm.)

No: 23K ©-C 9 RGP Dated: 2>-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Arif Nazir Labroo, Advocate
...... for information and necessary action.

ok

\
\ T,

%glstg (Adm.)/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No: M?TI—Q‘L ~om = |RG/ILP Dated: .09.

* % %

NOTIFICATION

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Farooq Ahmad
S/0O Syed Abdul Rashid
R/O H.No.114, Sector A, Baghi Hyder, P.O. Sanat Nagar, Srinagar

vide Notification No.1174 of 2021/RG/LP Dated 15.09.2021

declared as Absolute/Final.

No: JRFCQ-Lg—

By Order

a7

2 6¢

2022

has been

ohammad Yasin Beigh)

eglstrax (Adm.)

Copy forwarded to the: -

1.
2.
3.

o b

Secretary,

Principal District and Sessions Judge, Srinagar.

Bar Council of India, New Delhi.

Government Gazette.

the official

website.

and also keeping record of the same.

Mr. Farooq Ahmad, Advocate

for information and necessary action.

7

Reg

RG/LP Dated: 23} .09.2022

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

N\

istrar (Adm.)

b,

Manager, Government Press, Srinagar for publication in the next issue of

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

)

VM

i

NS




{GH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 110 cvl\ ~ & JRGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Raja Mashood Ganie
S/0O Aashak Salam Ganie
R/0O Mohmmadpora, Gadipora, District Kulgam

vide Notification No.1101 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

\

By Order \/ S g pe) LA
A |
ohammad Yasin Beigh)
egistra

de.)
No: 22 ACE~E2 RGP Dated: 2 7).09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Raja Mashood Ganie, Advocate
...... for information and necessary action.

o B

1 ) P
\__ e A

—
Registxﬁ) ¢ (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: \H}q %L@,\,L/RG/LP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Lugman Shahzad Dar
S/O Manzoor Ahmad Dar

R/O City Hills Colony, Near Primary Health Centre Nishat, Tehsil Khanyar,
District Srinagar

vide Notification No.474 of 2021/RG/LP Dated 05.06.2021 has been

declared as Absolute/Final.

By Order s o =\
T2 \
Mohammad Yasin Beigh)
eglstraMAdm.)
Y,

ALYEN- | RGAP Dated:3-.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Lugman Shahzad Dar, Advocate
...... for information and necessary action.

o B

oz

eOIStr r (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |Y4%e &L ~enn /RGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Suman Fatima
D/O Khan Iftikhar Jeelani
R/O Wanbal Chowk, Rawalpora, Nomani Lane, H.No.12, Srinagar

vide Notification No.514 of 2021/RG/LP Dated 31.03.2021 has been

declared as Absolute/Final.

By Order M
R

%lt/ll/lilam\m’m\sm Beigh)
eglstraﬂéAdm.)

31112~'2}@ RG/LP Dated:2 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Suman Fatima, Advocate

...... for information and necessary action.

\ /y\o/Yw/
ql;eglstrﬁl/(Adm 2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: 1Y Cir“pjjl_/RG/LP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Madasar Ahmed
S/0O Fazal Ahmed
R/O Village Sanai, Tehsil Surankote, District Poonch

vide Notification No0.493 of 2021/RG/LP Dated 07.06.2021 has been

declared as Absolute/Final.

By Order VWW

—
(%;I;{hammad Yasin Beigh)
egistrar (Adm.)
: Ve
No: SXYBR R - RGLP Dated: 2% .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Madasar Ahmed, Advocate
...... for information and necessary action.

o




268

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:_ (M82<l~cn+ /RGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nasir Ali Gudoo
S/O Ali Mohammad Gudoo
R/O Upper Soura, Shalbaf Mohalla Tehsil- Eidgah, District- Srinagar

vide Notification No.496 of 2021/RG/LP Dated 07.06.2021 has been

declared as Absolute/Final.

By Order Sy =N
( ohammad Yasin Beigh)

R egistra‘»}(/Adm.)

No: 23304~ 9Q . RGP Dated: ___.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Myr. Nasir Ali Gudoo, Advccate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: 4 a..zi\ ~o~ ~_ /RGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Adil Latief
S/0 Latief Ahmad Dar

R/O Syed Mehmoocdabad Wuyan Pampore, Tehsil Pampore, District
Pulwama

vide Notification No.492 of 2021/RG/LP Dated 29.03.2021 has been

deciared as Absolute/Final.

‘\ R APV S
By Order . \/@vm

qzld(){hammad Yasin Beigh)
/ egistraﬁ\(Adm.)
('

No: 32190 Ral RGP Dated: 21— .09.2022
Copy forwarded to the: -

1.
2.
3.

il

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Adil Latief, Advocate
...... for information and necessary action.

<ﬁﬁgnst{\rar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: /Y 8Y "Z AoD>)L IRG/LP Dateds72.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rayeesa
D/O Mohammad Yousuf
R/O Bohi-Ud-Din Sahib, Nowhatta, Tehsil Khanyar, District Srinagar

vide Notification No.514 of 2021/RG/LP Dated 08.06.2021 has been

declared as Absolute/Final.

By Order \ @C/

(ﬁl\;li){lammad Yasin Belgh)
eglstr;kr (Adm.)

No: 326//~18 RGILP Dated:2Z 09.2022 *
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. ‘

7. Ms. Rayeesa, Advocate

...... for information and necessary action.

-7 " R
ﬁ;gist\rar (Adm.)

N
f
1774



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: /985 ’&/ 2<»2 |RG/LP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Khursheed Ahmad Khan
S/O Mr. Mohd Ahsan Khan
R/O Khan Mohalla Zachaldara, Block- Rajwar, Handwara Kupwara

vide Notification No. 15 Dated 03.04.2012 has been declared as
Absolute/Final.

N

Mohammad Yasin Beigh)
egistra& (Adm.)
0

o: 253@ 9 2£ RGP Dated: 23-.09.2022

By Order \/ " W\T/L«/

Copy forwarded to the: -

1.
2.
3.

o

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Khursheed Ahmad Khan, Advocate
...... for information and necessary action.

\ e
Registrar (Adm.)

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: 'MQe-ed—cn /RGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sehreen Mushtaq

D/O Mushtaq Ahmad Bhat

R/O Seelo Sopore, Bhat Mohalla, Tehsil Bomai, District Baramulla
A/P Singpura Pattan, Kani Sot Colony, Singpura Baramulla

vide Notification No.764 of 2021/RG/LP Dated  12.08.2021 has been

declared as Absolute/Final.

,AV") S
By Order _ X\/@«,m

'olll‘ammad Yasin Beigh)
Legistrar, (Adm.)
L,

%
No: 2280334 RG/LP Dated: D7 .09.2022

opy forwarded to the: -

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Governmeni Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sehreen Mushtaq, Advocate
...... for information and necessary action.

C
1. Principal District and Sessions Judge, Baramulla.
2
3

o

1]

A
‘ \/’W

Registrar (Adm.)

by

:’)7/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 4072 <k % on /RGILP Dated: .09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Rubeena Rashid
D/O Ab Rashid Sofi
R/O Bye Pass Road, Tehsil & District Kupwara

vide Notification No. 782 Dated 30.12.2020 has been declared as
Absolute/Final.

)

By Order | A B\

v

Viohammad Yasin Beigh)

| egistralg\L(Adm.)
v’

No: S2LRAI YD RGAP Dated: 273-09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rubeena Rashid, Advocate
...... for information and necessary action.

ok

) oL ; Q
ﬁ/ggistr\ar (Adm.)

D

N




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

NOTIFICATION

IRG/LP Dated: < 709.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ahraz Iqbal
S/O Mohd Igbal
R/O Mohalla, Dandain Mohalla, Tehsil & District Doda

vide Notification No.67 Dated 22.10.2020 has been declared as
Absolute/Final.

By Order v /)/\ﬁg/)/

(Mohammad Yasin Belgh)
Registrar (Adm.)
Cont Y

No: D3 & Y2-T°0  penp Dated: .07 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ahraz Igbal, Advocate
...... for information and necessary action.

\ f*
Reglstrﬁr (Adm. )

l H//ch/ W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (Y9 O+, 2e> |RGILP Dated:2709.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shaista Farooq
D/O Farooq Ahmad Mir
R/O Samboora, Akram Dar Mohalla, Tehsil Pampore, District Pulwama

vide Notification No. 1695 Dated 16.03.2020 has been declared as
Absolute/Final.

By Order . \/,wfi;‘\a@] A

(Mohammad Yasin Beigh)

ﬁi%istra (Adm.)
. S/\ > #j @))/,ﬂ
No: 33857156 RGP Dated: 27092022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shaista Farooq, Advocate
...... for information and necessary action.

A A

Registrar (Adm.)
Lo d”

o~

-




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: (490 Cé 202> |RGILP  Dated: 9709.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Hilal Ahmad Wani
S/O Abdul Rehman Wani
R/O Chounti Pathri, Baba Reshi, Tehsil Tangmarg, District Baramulla

vide Notification No. 77 Dated 22.10.2020 has been declared as
Absolute/Final.

By Order \/1 o %@Tyy
i

(Nfal;ammad Yasin Beigh)
%egisﬂtraf (Adm.)
dobd

No: 22059 6 6 RG/LP Dated: 2] .09.2022 !

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Hilal Ahmad Wani, Advocate
...... for information and necessary action.

e

R 3
Registrar(Adm.) ~~
Qb d

§
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: /S 37 ‘9/ 2o22 - IRGILP Dated:2.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mehjabeena Gulzar
D/O Gulzar Ahmad Parray
R/O Pandach, Parray Mohalla, Tehsil & District Ganderbal

vide Notification No.1631 Dated 12.03.2020 has been declared as
Absolute/Final.

By Order \\/%/W 1
i

el i
(\Mohamma Yasin Beigh)

KLz/Registrar}L&Adm.)
No: 3085 -]2 - RGP Dated: 2,9..09.2022 g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mehjabeena Gulzar, Advocate
...... for information and necessary action.

o b

2

//

_Registr Adm.M

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: 14072 ot Ds2 o [RGILP Dated:0¥.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mridul Vasishat

S/O Pardeep K. Sharma

R/O Adda Sarore, Meen Sarkar,
Bari Brahmana, District Samba

vide Notification No. 550 of 2021/RG/LP Dated 31.03.2021 has been

declared as Absolute/Final.

By Order \/, 0%%0,@’

- .
(Mohammad Yasin Beigh)
Registrar&(ﬁdm.)
No: ‘202G VA- RGP Dated: ¥ .09.2022 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mridul Vasishat, Advocate
...... for information and necessary action.

— -
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: 494 o 9~ . /IRGILP Dated:9.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Aurif Muzafar
S/O Muzafar Ahmad Rather
R/O Jamia Mohalla Ajas, District Bandipora

vide Notification No. 801 Dated 15.10.2018 has been declared as
Absolute/Final.

By Order \/v oL Nc;rW

—e YO
(Mohammad Yasin Beigh)

ljﬁigtrﬁ?;‘ (Adm.)
st ML VP

No: 22027-QY RG/LP Dated: D9 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aurif Muzafar, Advocate
...... for information and necessary action.

N\

é{egistrlr (Adm.)
| 1

o e

Crafred

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No:  1M49¢ al 9o~ /RGILP Dated:>2.09.2022

T

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ifrah Khan
D/O Abdul Hamid Khan
R/O Jamalatta, Nawakadal, Srinagar

vide Notification No. 1042 of 2021/RG Dated 14.09.2021 has been eclared

as Absolute/Final.

_~
By Order xm/‘mw/
(Mohantmmad Yasin Beigh)
%Begistra%ﬂ(Adm.)
l//

No: 3209¢. 2Yool RGP Dated: )Q .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ifrah Khan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: Q Hq & GJL').}L‘)J)\/RG/LP Dated:> €.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Iqra Jan
D/O Ghulam Mohammad Malik
R/O Kupwara, Malik Mohalla, Tehsil & District Kupwara

vide Notification No.751 Dated 30.12.2020 has been declared as
Absolute/Final.

—
By Order \/ %,m/

~
(Mohammad Yasin Beigh)

Mtrade)

No: 28002~ 0 9.  RG/P Dated: DR .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Iqra Jan, Advocate

...... for information and necessary action.

F“"’
egistrar (Adm.) .
gl

\\\/’/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No: \HQ"?;G&‘%BL IRGILP Dated:22.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aijaz Ahmad Dar
S/O Bashir Ahmad Dar
R/O Berigam, Bonpora-Jamia-Masjid, Devsar, District Kulgam

vide Notification No.988 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order '
N
Sy
(Mohammad Yasin Beigh)
5;§—éiﬁstrawdm.)
No: 24 ole~ i . RG/LP Dated: 3£ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aijaz Ahmad Dar, Advocate
...... for information and necessary action.

o s

r

Y

'I?egistra r (Adm.)
Stk 1/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No:_ '4%4% ad ~c~n/RGILP Dated:>£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Gazala Rashid
D/O Ab. Rashid Shergujri
R/O Tak Mohallah Bijbehara, District Anantnag

vide Notification No. 1023 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final.

- 1

By Order VW
ohammad Yasin Beigh)

%/\’/:Registra} (Adm.)

o'~ 287 RGP Dated: 2 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Gazala Rashid, Advocate
...... for information and necessary action.

A

%egls dm )




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

No: 1 Y44Q &/ic’lsﬂlj)‘ IRG/ILP Dated:2®.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Huma Hamid
D/O Mir Abdul Hamid
R/O Magarmal Bagh, Srinagar

vide Notification No. 1026 of 2021 Dated 14.09.2021 has been declared as
Absolute/Final.

By Order W%W
~ X

ohammiad Yasin Beigh)
egistra\\tv‘(/Adm.)
No: SMa2(—22 RG/AP Dated:28& .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Huma Hamid, Advocate

...... for information and necessary action.

)

\
%lgg'gistril;(Adm.)%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 180 ol 5any IRGILP  Dated: 26.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ifra Abdullah
D/O Mohd Abdullah Giri
R/O Krawah, Banihal, District Ramban

vide Notification No. 1040 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Ord ' : v—'l//;’/
y Order . V%
(Mohamimad Yasin Beigh)
MRegistrar (Adm.)
1

No: R4 0oRY- Yo RGP Dated: 3R .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ifra Abdullah, Advocate
...... for information and necessary action.

ok

G

—
-Registrar (Adm.)
oo\

)\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No:_ 1o | ed oo  /RGILP Dated:29.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Bisma Rashid
D/O Abdul Rashid
R/O Guzarbal Chattabal, Tehsil South, Srinagar

vide Notification No.1012 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order W“::;?,/ﬂﬁ\/w

"
(Mohammad Yasin Beigh)

Registrargé/Adm.)

A 7\/\['\ A

No: SUYaYW-YQ  RGLP Dated: 2€ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Bisma Rashid, Advocate
...... for information and necessary action.

o

Registrar (Adm.)
hand S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: nwgrO'L oJ( ~ o= /RG/LP Dated:29.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shaikh Farooq Ahmad
S/O Habibullah Shaikh
R/O Ajar Bandipora, Green Land Ajar, District Bandipora

vide Notification No.1138 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final.

- |
By Order s -
y gy

-
ohammad Yasin Beigh)

, egistrash(/Adm.)

No: 240U Q-8 RGP Dated: ) Q .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shaikh Farooq Ahmad, Advocate
...... for information and necessary action.

o

Y

%W
- VY
?l%teglstﬁ?r (Adm.)

Vv
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k *

NOTIFICATION

No: (¢®&2 e;{ ~.c~~ /RG/ILP Dated:.29.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sabha Khazir
D/O Khazir Mohammad Magray
R/O Khuramabad Handwara, District Kupwara

vide Notification No.1141 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final.

By Order k/ w%m/
- A
(Mohammad Yasin Beigh)

c1“)/Registrar(l (Adm.)
L

No: L406Cc-c2 RG/LP Dated:>-% .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sabha Khazir, Advocate
...... for information and necessary action.

ok

L]

o
eng r%;/ m.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: 1¢ 05 o] ~ury-, IRGILP Dated:24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shubly Nazir
S/O Nazir Ahmad Seraj
R/O Khanabal, Mehandi Kadal, District Anantnag

vide Notification No.1139 of 2021/RG Dated 14.09.2021 has been declared

e

as Absolute/Final.

By Order A
e VX
@/i;{ham Yasin Beigh)
- egistrz\r (Adm.)
Y )

No: 3M oF2-9C  RG/LP Dated: =% .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shubly Nazir, Advocate
...... for information and necessary action.

o

)
Was
\\_/ W "’OC\PW

-
%l}/eglst ar (Adm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: IC-ot aJ .9~ /RG/ILP Dated:26.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shabnum Gull
D/O Gh. Mohmad Lone
R/O Russu Narbal, Tangpora, District Budgam

vide Notification No. 1133 of ZOZIIRcDated 14.09.2021 has been declared as
Absolute/Final.

— |
By Order - ,a%"k’
1LY

(Mohammad Yasin Beigh)
“h Registrar (Adm.)

No:2Y o EY-T  RGLP Dated:2¢ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shabnum Gull, Advocate
...... for information and necessary action.

)

- Yan
QR%egistrar (Adm.)




pI0

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: <0 al~ea IRGILP Dated: 29.09.2022

\

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Arshed Ahmad Hajam
S/O Gh. Hassan Hajam
R/O Hajam Mohalla, Wadoora Payeen Sopore, Baramulla

vide Notification No.789 Dated 15.10.2018 has been declared as
Absolute/Final.

-
By Order W

,‘-’ ) .
(Mohamimad Yasin Beigh)

Efgistra (Adm.)
. add b

No: 340® -3 RGP Dated: -2 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Arshed Ahmad Hajam, Advocate
...... for information and necessary action.

ok

o

5Zg'istrar (Adm.)
_LL’JA ﬁi{z Q%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

/S08 O >20>> |RGILP Dated:2¥.09.2022

/

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Tania Sharma
D/O Omesh Kumar
R/O Basti Prem Nagar, Badyal Brahmana, Tehsil R.S. Pura, District Jammu

vide Notification No.1188 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order '0‘3\"'
(Mohammad Yasin Belgh)

%l‘ésptrarl()idm.)

BI7EVENSY, —

No: RG/LP Dated:=25 .09.2022

Copy forwarded to the: - ‘

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tania Sharma, Advocate
...... for information and necessary action.

o~

/w

Reglstrar (Adm. )

Wﬂﬂ}w




BIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Couicil under Section 38 of the Advocates Act, 1961)
* % %

NOTIFICATION

2
No:_/S07 9} 227> RGP Dated:26109.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Mahapara Ali
D/O Ali Mohd Fatoo
R/O Parimpora Fruit Mandi, Mustafabad, Srinagar

vide Notification No.1068 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Crder " W
ﬂ .
(Mohammiad Yasin Beigh)

Registray (Adm.)
éW"”"’Z l%h/

opy forwarGed to the: - 4

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association. Srinagar.
CrC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mahapara Ali, Advocate
...... for information and necessary action.

C
1, Principal District and Sessions Judge, Srinagar.
2
3

o A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

Ay, Oﬂ/ 2002

No IRG/LP Dated:2£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Maleeha Zainab
D/O Fayaz Ahmad Bala
R/O Bala House, Mehjoor Colony, Zakura, Gulab Bagh, Hazratbal Srinagar

vide Notification No.1064 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order \\/ WAQ’

(Mohammad Yasin Belgh)

EeglstrarkyAdm.)

No: 3V 1YS —(4 RGLP Dated: 267 09,2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Maleeha Zainab, Advocate
...... for information and necessary action.

o

A\,}/

Reglstrar (Adm. )
Shok /

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:__ 1€ 09 ol ey /RGILP Dated: 98.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rugqiya Fayaz
D/O Fayaz Ahmad Dar
R/O Dangiwacha (Margipora Payeen), Rafiabad, District Baramulla

vide Notification No. 1295 of 2021/RG Dated 16.11.2021 has been declared

as Absolute/Final.

By Order \\/ I / ﬁp—
)’
Mohammad Yasin Belgh)
egistrar (Adm.)
No: SM0eQR-AY RGP Dated:2 { .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rugqiya Fayaz, Advocate
...... for information and necessary action.

ok

el - gv—‘\/*”
R glst ar (Adm. )W

(Z],z/



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 'S/ G4 26>  |RGILP Dated2.09.2022

L

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sobia Afzal

D/O Mohd Afzal Pandit

R/O Hum Shali Bugh, Yaripora, District Kulgam
A/P Ompura Housing Colony, District Budgam

vide Notification No.1117 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final.
14

JJ
By Order o AA—
(Mohammad Yasin Beigh)
?’z,}?xegistrag(/Adm.)
No: 345+~ §¢  RGLP Dated: 26.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sobia Afzal, Advocate
...... for information and necessary action.

S

»./‘/"
%I/eglstrar (Adm.)

b

¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

/572 51/]( 2022 eeip Dated: 25.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Neelofar Jan
D/O Gh Mohd Pala
R/O Hardu Madam, Tehsil Tangmarg, District Baramulla

vide Notification No.869 Dated 18.10.2019 has been declared as
Absolute/Final.

Yl
By Order i
g . )
(Mohantmad Yasin Beigh)
l};ﬁisgrv (Adm.)
_ ,‘/;C// -
No: _24/68~ 70 RGP Dated: 257.09.7022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Neelofar Jan, Advocate
...... for information and necessary action.

LT
}(egls\ﬁ'@ )W



2-9¢

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: /S5/3 0f 20>  |RGILP Dated:24209.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abrar Ul Haq Fazili
S/O Faiz Ul Haq Fazili
R/O New Colony Noorbagh, near Rahim Complex, Srinagar

vide Notification No0.851 Dated 18.10.2019 has been declared as
Absolute/Final.

b

By Order 0«/}“’» ,gp\"'w/
(Mohammad Yasin Beigh)

eﬁiﬁtr r (Adm.)
No: DY 7D~ 190 Reup Dpated: 25).09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar..
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abrar Ul Haq Fazili, Advocate
...... for information and necessary action.

o A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

/5y 6// 2054

No: IRG/LP Dated:2£.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohmad Altaf Ganaie
S/O Gh Mohi Ud Din Ganaie
R/O Kalarooch, Bionard, Dilbar Mohalla, Kupwara

vide Notification No.463 Dated 10.12.2020021 has been declared as
Absolute/Final.

By Order \\/ww

ﬂ ]
(Mohammad Yasin Beigh)

Reglstra (Adm.)
}Wz/ i?
No: S9/68) — & RG/LP Dated: 2&.09.2022"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohmad Altaf Ganaie, Advocate
...... for information and necessary action.

ok

e

Reglstxar (Adm.)
Qi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

yavia 0;5 2022~  |RGILP Dated:2#.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Aneesa Manzoor
D/O Manzoor Ahmad Seh
R/O Nathipora Doru Anantnag, Tehsil Doru, District Anantnag

vide Notification No.555 of 2021/RG/LP Dated 03.07.2021 has been

declared as Absolute/Final.

By Order N /OQ\’W’

(Mohammad Yasin Belgh)
Reglstraﬁ: (Adm.)

No: 50/85-F& RGP Dated:285). 09.2022
Copy forwarded to the: -

1.
2.
3.

o A

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of india, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Dstrict Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Aneesa Manzoor, Advocate
...... for information and necessary action.

W%W

Reglstrclr (Adm. )

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 1578 9/ 202/06  |RGILP Dated:2£/09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Ishfaq Rashid Dar
S/O Abdul Rashid Dar
R/O Humhama, Billal Mohalla, New Airport Road, Budgam

vide Notification No.787 Dated 19.09.2019 has been declared as
Absolute/Final.

By Order \/WW

-’ '
(Mohammad Yasin Beigh)

Registra\i‘h(/Adm.)

No: 3Y/9* ~20l RGLP Dated: 26 .09.2022

Copy forwarded to the: -

1.
2.
3.

4.
)

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ishfaq Rashid Dar, Advocate
...... for information and necessary action.

\

ﬁggistr@:/(Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: /S/# 0({5 202 IRGILP Dated: 25.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Fiza Jehan
D/O Sajad Hussain Deen
R/O Lane-B, House-30, Haji Abad, Bemina, Tehsil Shalteng, District Srinagar

vide Notification No.455 of 2021/RG/LP Dated 05.06.2021 has been

N

-~
(Mohammad Yasin Beigh)
Registrar (Adm.)

declared as Absolute/Final.

By Order

No: 3UY2067 - /2 RGP Dated: 2.8.09.2022
Copy forwarded to the/: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Fiza Jehan, Advocate

...... for information and necessary action.
4

A
e v
Reglstr§r (Adm.)
%



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /S/E 6;//3 220 IRGILP Dated: 2409.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shaista Zahoor Qurashi
D/O Zahoor Ahmad Qurashi
R/O Zawoora Baderhama Tehsil & District Shopian

vide Notification No.774 of 2021/RG/LP Dated 12.08.2021 has been declared

as Absolute/Final.

By Order \
"
(Moha Yasin Bcngh)
Reglstra (Adm.)
e d

No: DU2/5—~ 24  RGAP Dated: 28 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms Shaista Zahoor Qurashi, Advocate
...... for information and necessary action.

o b

14

/%

Reglstr r (Adm )
Gy,




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

NOTIFICATION

No: /§/9 9F 2025 - RGILP Dated:29.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Waseeq Ul Rashid
S/O A.R. Gurkoo
R/O E-8, Cooperative Colony, Peerbagh, Srinagar

vide Notification No. 163 Dated 18.06.2019 has been declared as
Absolute/Final.

By Order | m

- 1Lr
%ﬁ&hamma Yasin Beigh

) egistralij(/Adm.)
No: DU/ RE/ - 8- RGP Dated:2A-.09.2022

Copy forwarded to the: -

s

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Waseeq Ul Rashid, Advocate
...... for information and necessary action.

. ot

Registr: dm.) -0
L2

o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

NOTIFICATION

No: /S 20 6"/7 2022 -IRGILP Dated:25-.09.2022

/
L
~F

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Anil Rathore

S/O Om Parkash Rathore

R/O Pershulla, Tehsil Monalla, District Doda

A/P H.No.122, Ambica Vihar Talab Tillo, Jammu

vide Notification No. 1097 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order \/W%ﬁ;}ﬂ/
2

(I(/I-Z)ilammad Yasin Beigh)
C}\,}(egistrﬁ(Adm.)
/

No: 3/ 2EF - FE - RGILP Dated: 29-.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Anil Rathore, Advocate
...... for information and necessary action.

o
o
~ \/ »ﬁr’aa\

Oﬂlﬁglstrzcr (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: /S2/ %7 Z022-IRGILP Dated:24.09.2022

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Hashim Rasool
S/O Ghulam Rasool
R/O Chammer Dori, New Zaina Kadal, District Srinagar

vide Notification No.1177 of 2021/RG/LP Dated 15.09.2021 has been

declared as Absolute/Final.

o
By Order N S NS
,fo/oﬁ/

e 7

(Mohai Yasin Beigh)

/egistraﬁ(Adm.)
ns

No- DY 23 - BU _ReiP Dated:24-.09.2022

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Hashim Rasool, Advocate
...... for information and necessary action.

i

Re'g'st T (Adm.)
B )

W



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: /S 2> 0f R0 - IRGILP Dated:24-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nazia Tariq

D/O Tariq Ahmad Mir

R/O House NO-27, Medina Enclave, Old Airport Road, Rawalpora,
Chanapora, Srinagar

vide Notification No.1071 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

]

~
By Order b el
- vV
Mohammad Yasin Beigh)
RegistraﬁAdm.)

No: 3/ R85~ P2~ RG/LP Dated:24)..09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nazia Tariq, Advocate

...... for information and necessary action.

Reglstr
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HIGH COURT OF JAMMU & XASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /S22 %7 2055 -IRGILP Dated:24-09.2022

Provisional admissior as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Syed Mujtaba Ali
S/0 Syed Mohammad Yousuf
R/(3 Haigam, Syedabad, Khoi, Panzipora, District Baramulla

vide Motification No.1192 of 2021/RG/LLP  Dated 15.09.202] has been

declared as Absolute/Final.

By Order VW%W

(Mohaminad Yasin Beigh)

%RegistrWAdm.)

No: A/ 25 3.300.RG/LP Dated: 2G-.09.2022
Copy forwarded to the: - '

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Ccuncil of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Asscciation, Baramulla.

3) CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for infermation
and aiso keeping record of the same.
7. . Mr.Syed Mujtaba Ali, Aavocate
...... for informaticr and necessary action.

Qﬂi@gi&‘fjs‘ (Adm.)




2 0k

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: /S 2l 97 2022.-IRGILP Dated:24.09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Muntazir Majeed
S/O Ab Majeed Padder
R/O Nowgam, Pahalgam, District Anantnag

vide Notification No0.1301 of 2021 RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order
V D’q’a
Yasin Beigh)

eglstra&(Adm J)

No: 3¢/2d1- 08 ~ RG/LP Dated: 28..09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Muntazir Majeed, Advocate
...... for information and necessary action.

ok

o}/g‘%ﬂg/w
/

Vo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No: /S2¢ 7 27022 - [RG/LP Dated:2-09.2022

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Wafia Mukhtar
D/O Mukhtar Ahmad Khaki
R/O Bilal Colony, Janglat Mandi, District Anantnag

vide Notification No.1169of 2021 RG/LP Dated 15.09.2021 has been

declared as Absolute/Final.

~ |
By Order W
’ V %?,OC’\

(Mohammad Yasin Beigh)

%}(egistrar (Adm.)

No: 242309 - /6~ RG/ILP Dated: 24..09.2022
Copy forwarded to the: -

1.
2.
3.

ok

Principal District and Sessions Judge, Anantnag.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping recoid of the same.
Ms. Wafia Mukhtar, Advocate

for information and necessary action.

ﬁggistrar (Adm.)y}

9%/
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